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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

{(b) ang (c). Necessary actlon,
under the Import Trade Control Re-
gulations, is being initiated against the
Export House and certain other partieg
in connection with the irregulerities
which have come to notice ag a result
of the inquiry.

Payment made by Nationalised Banks
on preferential rates of interest in
District of Gujarat

1800. SHRI D. D, DESAI: Will the
Minister of FINANCE be pleased 1o
state:

(a) whether any applicationg have
heen received and payments made on
preferential rates of interest by the
nationalised banks in each of the dis-
tricts of Gujarat in 1973-74;

(b) the total amount granted and
total number of recipiente in various
districts of Gujarat for small scale in-
dustries; and

(c) the number of applications pend-
ing disposal and the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Presumably the Hon'ble Member s
referring to the advances made by
tue public sector banks under the
Differential Interest Rate Scheme in
each of the districts of Gujarat. The
available data in this regard is given
in the statement attached.

(b) and (c). The present arange-
‘mentg for flow of data relating to
advances under the Differential In-
terest Rate Scheme do not provide for
compilation of either sectoral break-
up of advances or of the number of
pending  applications.

-

Statereent

Public sector banks’ advances under Dif.
ferential Interest Rute Scheme in the Stace
of Gujarat as on the last Friday of December,.
1973.

(Amount in lakhs of rupees)

Name of the District Number Amount
of outstand-
accounts ing
I. Mechsana , . 1517 6-68
2. Banaskantha 673 341
3. Sabarkantha 648 3-80
4. Pench Mahals 315X 1162
5. Baroda . . 1500 7°97
6. Broach . 2128 8-60
7. Bulsar . . 6298 14- 58
8. Surat . . 847 470
9. Dangs . - 117 0- 50
10. Bhavnagar , . 4048 16°25
11. Amerehh . 362 X 13
12. Junagadh , . 746 35S
13. Surendra Nagar 977 673
14. Kutch . . 3068 10 58
ToTAL . 26077 100 1G
12.21 hrs,
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*I am arranging to have copies of
the charge-sheet made avail-
able to the Parhament Lib-
rary.”

KT W2 &Y 2 THY o) qa /T §
wf et &1 wfsw A A AT g 7
fwed fow a7 7 w9 wire dure &,
wfwgea #t ¥ four v §, sEwew &
T P, S wTEWY X T A A gEAT
e "’

THE MINISTER OF HOME
AFFAIRS (SHRI K, BRAHMA-
NANDA REDDY): It 1s being placed
today 1 the Parhament Labrary.

ot wew fagrQaded : A S
ad § 1 aw g AT A FET T

“It has not been the practice to
place accessible documents on
the Table of the House ”

urdfvas srgwew W T g 7
THR A A aTH WU AN o frar
FEHY WY & yrasT et fewinT ST
g 1 ag A% 395 9T §

“Questions seeking information
which 1s available i, gazettes,
reports, documents, books and
papers are not admitted Such
hiterature should ordinarly be
available in  the Labrary
where Members cap consult
them ag their convenience
Proceedings of the Rajya
Sabha are accessble docu-
ments and questions are not
generally admitted in the Lok
Sabha 1f the answerg are
found n snch proceadings and
vice versa.”

ORifam STy W1 www T
ol § o o w¥¢ % gwew g afem

AR} Ty AR W SR § gawew
Eth
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WA g ¥ T A W IAAIQ
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I 99 %1 garer fgar fqad R &
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w¥ w7 Gy wERT B e g
ag FE o7 oF feeam w2t & wR @
& W gaq 7 @, ¥aw o fgwr @
oy TewTe & 98t ¥ Sar €Y v Iy fgear
@ N g F faars S o
|t & wré gl e w ot
gare faay war & & frde g sy
ifeq | T At A |t I R §
St TS TET § TAW W § ST =

fewmaT wvgaT

“where a Mimister gives i his oWn
words a summary or gist of
such despatch or State paper,
but does not actually quote,
1t 1s not necessary for hum to
lay the relevant paper on the.
T‘ ~s BBl

W g N ow§

“But, if it 13 pressed that the
documentg should come on the
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record of the House, the
Minister lays the document on
the Table.”

T8 ¥ 98w &y w¥ § avw qar
fedz  19-12-5s, 17-4-63,
20-4-63 | WY # Wy agEw A
witwelt ST 37 A few &), AT
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SHR] SHYAMNANDAN MISHRA
v(Begusarai): The pomt iy thay even
if it is g gist of a document that the
Minister conveys to the House, if the
House insists, that document  will
have to be placed on the Table of the
House., What is the object of such
a rule? The object of such a rule
is, if the document happens to be long
enough, then the entire document does
not require to be placed on the Table
of the House, only the substance or
gist is required to be laid on the Table
of the House and it is only because
of the length of the document. It is
not because of the nature of the docu-
ment that it is not required to be
placed on the Table of the House.
“This is the point which will have to
be borne in mind when we want to
conform to the rules regarding the
gisg of the document to be conveyed to
the House by the hon. Minister.

The second thing with regard to
the CBI document is that the CBI
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investigation was conducted in ac-
cordance with the wishes of the House
and also because the hon. Minister
chose to tell the House that further
facts required to be brought to light
before any action could be taken.
That was a- king of anticipatory state-
ment that the hon. Minister made to
the House in order to satisfy the
House that the House should not take
any action in a hurry at that stage.
If it wag to fulfil the intention that
the investigation had to be conducted
in order to enable the House to come
to a judgment in this matter, then
the entire document has to be placed
in the hands of the Members and on
the Table of the House.

Thirdly, this investigation related to
the conduct of the Members and re-
lateq to the honour and dignity of
the House itself. Now, a document
which involves the honour of the in-
dividual Members, not only one Mem-
ber but also 19 others, and also the
collective honour and dignity of the
entire House, that document cannot
remain under the exclusive custody
o the Government. That has to be
under the custody of the House as a
whole In fact, it ig the Chair which
should insist on that.

Fourthly, there has been a doubt and
the doubt would persist, the doubt
would swallow the dishonest Minis-
ters and disonest officials, because the
doubt is going to be establighed th_at
you want to 8 ield the corrupt Minis-
ters and corrupt officers and, thex_'e-
fore, you are not revealing the entire
document. So, it becomes obligatory
on you to ctome forward with the
entire document before the House.
Otherwise this House will not satisfy
itself with any kind of a manipulated
or distorted information that you
might choose to convey to the House.
We are not going to be satisfled with
anything of that kind. Please beware
that, in thig matter, the House is not
mmgtoletym:onkgthh.

SHRI S. M. BANERJEE (Kanpur):
Sir, yesterday when the Deputy Spea-
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(Shri 8. M. Banerjee—contd)

key was in the Chair, a point of order
was raised by my bhon. friend, Shri
Limwye, and he was supported by all
of us. The point of order was based
on ihe Rules of procedure of the
House, under Rule 388, that when a
partion of the document or even a line
from & particular document ig read out.
by either the Ministey or any Member
of the House, under that Rule, a Mem..
ber can rise on a point of order and
request you, 8Sir, and the hon. Minister
through you, Sir, to lay the entire
document on the Table of the House
unless the Minister asks protection
from you under public interest which
he has not asked.

For your information and to refresh
your memory, I would like to give
two instances which occurred in this
House. One was raised by my hon,
friend, Shri H. V. Kamath, who
insisteq that the CBI document in
connection with the Orissa Govern-
ment which was aganst the BLD
leader, Mr. Biju Patnaik, be laid on
fthe Table of the House. He went on
insisting on that and, ultimetely, Sar-
dar Hukam Singh who wag in the
Chair, gave a ruling that it should
be laid on the Table of the Rouse
Similarly, the same document was
laid on the Table of the other House

The second instance way that my

i hon. friend, Shri Homi Daji and my-

self actually produced the Audit Re-
port of the New Asiatic Insurance
Co. and the Jupitar Insurance Co.
ind we said, “We certity that is a
torreet copy.” We insisted that it was
i correct snd authentic document
The Finance Minister objected to that.
Ultimately, the Chdir directed the
Minister that either he should deny
that it Is not a correct document or
he should produce the document. And
that document was produced. So, T
would submit most humbly and res-
bectfully that there is no other aiter-
native the hon. Minister, Shri
Brahmananda Reddy, dut to huy the
tntire document on the Pable of the
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House. Otherwise, the discussion of
this matter in the House will be fruit-
less. So
case In sub judice and sometimes they
say that the document cannot be laid
on the Table. ] would like to say that
lfr. Tulmohan Ram has taken enough

i + The country is
tired of Mr. Tulmohan Ram. We
arealsotiredofhim.l.etmdiscm
the matter and end it. We want to
discuss the entire document algo in
addition to Mr. Tulmohsn Ram. Let
them lay it on the Table of the House,

MR. SPEAKER: Before you pro-
long it, may 1 express my view? 1
would make the position clear. This
is not only wery clear but it is also
supported by many rulings. If a
Minister or o member just makes a
passing reference, it jg a different case,
but if he quotes from a document once
or twice, the rule is very clear on
that: the ‘members have got the
right to ask that it be laid on the
Table. The House of Commons ap-
pointed a Committee on it and they
had given their findings. Some of
my predecessors, on the basis of those
findings and in their own way, have
conveyed their rulings. Only recently
we discussed this also and we came to
the conclusion that the rulings were
very sound@ We tried to judge it re-
cently. In spite of the strong base
that we had in the background of the
House of Commons Committee and
many other rulings, it had been con-
tested in many Legislatures. So, this
wag again discussed last time, and the
position is like this that, if he makes
a reference from his memory, it is
a different matter, but {f he quotes
from a document, then the memebrs
have got the right to ask that the
document be laid on the Table.

As far ag accessible documents are
concerned, that is entirely a different
case, Ap regurds accessible docu-
ments, I quite agree with you that
there are many accessible documents
which can be had in the Library.
But do not make use of our staft for.
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sekding to the courts. T sm talking
of our libdary stelf. We hevé a Viry
lmited staff d@ng if you every day
ask them to copy fse sfsfernenty on
various caszes, thoufh they are acces-
mble, m that vase we use our discre-
tion, T lemvk it to them how they
do it I think, we need not prolong
it The ruling is very clear, unless
as Mr Banerjee says, they need pro-
teetion.

SHRI ATAL BIHARI VAJPAYRE
He has not asked for protection

SHRI SHYAMNANDAN MISHRA
in this case the House would like to
hate protection—for its honour and
dignity

SHRI ATAL BIHAR! VAJPAYEE
You direct the Mimster to jay it on
tne Table

SHRI K BRAHMANANDA REDDY.
Can I bring to your kind notice the
proceedings of yesterday wherein 1
have ‘;md‘

“1 am not quoting from anv report
Atter checking up with the investi-
gating authority, such irformation
#s is available I have tried to give
to the Houge "

SHR? ATAL BIHARY VAJPAYEE
That meang that there 12t no CBI in-
quiry report Let him say ‘Yes' or
‘No' 1 am putting a pointed ques-
tion

(Interruptions)

SHRI PILOO MODY (Godhra)
They have been cheating the country
They have been cheating the House I
challenge them to produce the report
There 18 no report ang the whole case
has been fabricated

ot wbirfrd el oo
wgvey, i warey w e et HRAY
W N e R arih
‘ ot o X D2} wr A 7
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SHRI PLOD MODY: Let Him show
Wwithin $Wp houzs even phe sony io the
House, I challenge there is no report
at all. I waulg lke to,ask a straight~
forward question whether there is any
report or pot so that we can haul bim
up for perjury and privilege

SHRf M RAM GOPAL REDDY
(Nizamabad): Yesterday, the hon, Min-
1ster has given .. (Interruptions).

MR SPEAKER; All of you had your
say Why not this gide?

SHRf M RAM GOPAL REDDY
Yesterday the hon Minister has given
that Shri Tulmohan Ram has forged
twy signatures and he has given the
names of two memebis Now he has
not given the names of 14 persens
whoge smignatures have heen forged
This 1s quite relevant Unless and
until thosc names are given the infor-
mation given {o the Hou¢e 15 incom
plete

MR SPEAKER That 1a not unde:
discussion It 1, somethmg else whubh
14 v olved here

SHRI INDRAJIT GUPTA (Alipore

I wus present hcie yesterdsy When 1
hon Home Minister made the stat

ment It 15 true that he was holdu «
4 wopy of the (tatement 1n s hand
and was readng from it and he made
severn] references to varwoug findings
of what he calls the iavestigutire
authority The investigating authorits
13 the CBI 1n this particular case Now
he 13 stating and is taking shelter be
hind the plea that he was not quoting
from the report but that he was only
giving information to the House which
he has gbtained from the jnvestigatin,.
authority That is tomay he claims he
wag not actually quoting but gnving
paraphrase or giving gist of the CB!
report. Inthhmngwouldnym
has made matters much worse for the
Government. And you correcily said
this; you reminded us of the old ruling
Now, if he quales from a particular

document, then. the House js entitled
to ascument. ¢ he gets
round it by saying I am hot quoting 1t
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{8hri Indrajit Gupta]-~contd.

bt everything contained in his state-
mett' 44 supdoskd to be a paraphrase
or gist or somethitiy based on that
very report. Thig iy much worse We
are not in a posifion to know whether
any stmmery or any paraphrase or
what is called a gist is sctually correct
or not and whether it corresponds with
the original or not. Because, he getc
round it by saying, it is g gist Therc-
fore we are more than ever entitled
f6 know what is the actual, original,
stithentic text of the report, on the
bisly of which he is supposed to be
faaking a paraphrase My point 15 a
véry short one  You cannot allow him
to gét roung by making these techni-
cal pleas He quoted from it I raised
thiz yesterday Aa a matter of ‘act
the attitude of the Government and
évérybody here should be to try 10
assist the House to come to s proper
considered conclusion on a matter
which hag aroused so much passion and
go much agitation m the country He
should try to cooperate with the House
by making this available to the Houst
so that the House can pass its owmn
judgment He should not evade this
iunder technical pleas gaving, I am not
quoting, 1 am only giving information
ang all that Information is from the
report He may give us a wrong
paraphrage How are we to know?
1his is my submission

ft wy fs® (wrgT) weIR
wgrey, wwe W wrewr faiw @ fe
¥ g wifgl oy wor g A e o
A foe § A w1 Afer W
wpeir Ty & gwd & I qw
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SHRI B R SHUKLA (Bahraich):
The position is clear. n a case Hke
thig the action of the Investigating
Officer and otherg 35 reduced to writing
and after completing the investigation
of the case the investigating officer
prepares a final report for gending it
to a court of law or for dropping the
proceedings of prosecution against the
Peérsons concerned or requesting the
court concerned to take cognisance of
the offence committed ete by the
accused persons involveq therein

Now, a report has been submitted—
whether 1t should have peen submitted
or should not have been submitted 1s
a debatable pomt—but the wbord
chargesheet 1s not known to crimwnal
procedure code. The only Phraseology
which has been used in Cr PC is
that 5 final report would be submtted
to the court. Now, that final yeport is
a public decument Once 1t 15 submit-
ted to tue court of law itg copy can
be obtained I agree with the conten-
tion of the hon. Memberg of this House
that for the sake of convenience a
document which has betome a public
document could be made available to
the hon. Members in the ITbrary

The hcn Members on the opposite
are contending that the whole docu-~
ment, that 13, the entire CBI report
must be placed m the hbrary for peru-
sal by the hon. Members of this august
House. The whole case diary contains
what the CBY hag doné from stage to
stage, The position of law is that
except the statement of the persons
who appesred s witnessés in the case
no portion of the statements of the
witvesses cn be used by any petson.
It is only the court conberned, that
cati g¢nd for the dlaty, can persue the
ih order tb appreviate the evi-

That is the legil corpulsion
down under Cr. PC
ly the fmal report, thit i, the
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Sir, so that they might not put forth
questions on that, One other gtate-
ment which I made was that inves-
tigations did not disclose that any of

it ofr wrarfoy aft Y wwn § o

SHRI H. N. MUKERJEE (Calcuttpe
North-East): I would like you, Sir, to
confirm the impression which I along
with the rest of the House have re~
ceived that you have laid down a
definite ruling that the document cons
cerned, which is the bone of conten.
tion, would have to be 1laid on the
Table of the House. For myself, X
have got that impression. Wy further
submission is that I do wish you and
the House to take further steps to
exonerate ourselves from all the
calumny which has been poured on us.
Most of ug are not concerned about
ensnaring X or Y. What we are con~
cerned with i3 safeguarding the honour
of the House, and in the absence of the
cooperation of the Leader of the
House, of the Law Minister and other
people concerned it devolved on you
ang the Opposition ly ‘o do
something about the collective honour
of the Hougse. On this occasion I gm
not going to go on making any obser-
vation but we have already had our
say in the last Session in such a way

the House is 18 Jespardy in such
manner that it will take & great desl
of salvaghiy,



SHRI PILOO MODY: Mr. Speaker
Sir, if you reply to what Mr. Mukher-
Jee said, I shall 8it down.

MR SPEAKER: 1 am not sitting
here to reply. I have given my ruling

SHRI PILOO MODY: I want to know
whethery your impression js correct or
not.

MR, SPEAKER: You will kindly sit
down. My impression ig that you will
kindly sit down,

SHRI PILOO MODY: I want to
know from Mr. Speaker whether the
impression that you have given in
your ruling is correct or not.

MR. SPEAKER: I have given my
raling. Aod now ysu agk me what is
my impression—Memberg from this
side and that side ask about my im-
pression, The ruling is clear. There
is a habit of bringing in this sort of
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That 15 why 1 plead with you that MR, SPEAKER: You are the best
after giving that very it ruling judge of the partymen in the Opposi-
Fou pursue the matter so that the tion. How many times can I go on
.faces of the Minigters can at leagt be listening to you?,
relieved of some of the soot which s
blackening them because their face is
also my face to some extent in so far (Interruptions)
as Parliament ig concerned
MR, SPEAKER: Afte there
I look upon you and expect you to should be a time limltf aEli’erytime
E:n?tn o;:mz r:eum uthihx:g: gi?ve fh; 1 bave look at this side. I would
n ti
that this matter doey ot keep pending isten to you finally. Be rest assured.
in mammer this Government is
dolng. qai :
13.00 hrs. ot srze fagrdt aradat : ysaw oY,

e wfewr 247 ) foe agw frm ae @Y
o ¥ ? T Ay wfaw 9T @ @Y
wy?

worw stvea : q@ qr v adi g e
freccaget v

ot wrw fagrdt wmdd ;- w9 ag

Ofsdr fis el sfan s & 1 9w
T T7E T NI

MR, SPEAKER: The rullng iz al-
ways final.

(Interruptions)

MR _SPEAKER: So fer as my ruling
ig concerned, there ghould be no de-
bate on it.

SHRI N. K. P SALVE (Betul): Sir,
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through' " the provisigns of the mle
which was cited yesterfay—and the
ruling is based on that ruie—I may
respectfully submit.that your yuling
is vitiated by an error apparent from
the records of the proceedings, 1 would
beg of you to consider whether the
ssme conformg to the rule itself. I
think in your ruling there is an error
apparent from the records of proceed-
ingg itsel?, that is, it it ig vitiated, 1
would beg of you to consider that.
There i3 a second proviso,

MR. SPEAKER: Mr. Salve, may I
tell you one thing? My ruling was
that if a Member or a Minister quotes
from the document the other Members
have got the right to ask for laying it
on the Table. Now, the controversy
started over it

The Minister gaid that he was not
quoting; he was just speaking. The
other Members said that he was quot-
jng and all that. Sometimes very
king honourable friendg complicate the
issue instead of helping him. The rule
is very clear. When a Member or a
Minister quotes from a document, the
other Members can ask that let it be
laid. There ig a proviso also.

SHRI N. X, P. SALVE: The question
is whether it falls in the secong pro-
viso.

SHRI SHYAMNANDAN MISHRA:
I have replied to that.

MR, SPEAKER: 1 know thig pro-
viso ‘shell not apply to any documents

which a)'egtpted by the Minister to be
of such a nature that their produstion
would be inconsistent witi public in-
terdst’. The Minister gays he did not
quote from a docuyment,

mNKPBALVE There is &
proviso after that. You sre resfing
proviso,

meﬁrmiz.

VABANT SATHE (Akols):
s 3 second proviso.
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mnmmuuh “Provided
further shat where & Minister gives

in his oo wosds & summary or gt
of .quch.despaich or Btate paper, it
shall not be necessary: 1o 16y the rele-
vant papers on the Table”,

MR. SPEAKER: This is what I have
said, that the Minister said he wag not
quoting but he was making something
else. That has created a bit of doubt.
My ruling was clear, that it the Min-
ister quotes from a document, the
members have got the right to ask
that it shall be laid on the Table. That
is a clear position. I stated it in the
House.

SHRI INDRAJIT GUPTA: How sre
you to find out whether it is gist or
not?

MR, SPEAKER: I have not the docu-
ment before me.

AN HON. MEMBERS: Let it be
compared with the document,

SHRI N. K. P, SALVR If it ig not
a quotation, it falls in the second pro-
viso, If it falls in the secongd proviso,
we take it that it is your ruling that
he is not under compujsion under thi»
rule to lay it on the Table.

SHRI PILOO MODY: No, no.

SOME HON. MEMBERS: Yes, yea

SHRI N, X, P. SALVE: I take it that
way; I interpret your rule that way.

MR, SPEAKER: My ruling was: if
it 13 a document from which he was
quoting, he will have to lay it on the
Table, unless he invokeg the Afrst
proviso. Now the Minister hag taken
up the position that he wag not quot-
ing, that he was spesking giving the
information. Now it is such a very
difficult gituation. Now ‘verybody
throws the whole responsibility en thw
Table. Let me Xnow what the proce-
dure to, be. fallowed is.

SHRI VASANT SATHE: UThe pro-
oddure is clear. ¥ou.do ot have 10
worry gbout it
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MR..SPEAKER: Kindly sit down.

‘ SHRI FJYOTIRMOY BOSU: I would
make a submigion gince you are turn-
ing it upside down, 1 want to read
the rule, Let there be doubt about
#, Rule 368 says:

“If & Minister quotes in the House
a despatch or other State paper
which hag not been presenf® to the
House, he ghall lay the relevant
paper on the Table:

“Provided that this rule shall
not apply to any documents which
are stated by the Minister to be
of such a nature that their pro-
duction would be inconsistent with
public interest:”

Thig they have not claimed—

*Provided further 'that where a
Minister gives in his own words a
summary or gist of such despatch”—

here it is in entirety, the whole of it,
the whole summary, the whole gist of
the whole document—

“of such despatch or State paper,
it shall not be necessary. ..

He has not given the summary in its
entirety, he has not given the whole
of it. Therefore, you in your wisdom
have given a ruling which has gone
on record, and that ruling is that the
paper should be laid on the Table of
the House. It should not be reversed.
If it is reversed, we shall have to take
very serious view of it; we shall have
to revise our stand.

SHRY SOMNATH CHATTERJEE
(Burdwan): The hon. Home Minister
seems to rely on the second proviso
and make out a case.

SHRI VASANTH SATHE: He has
been relying on it since yesterday.

SHR! SOMNATH CHATTERJEE:
So far as the second proviso is con-
mmmmmw
Ilﬂnummnymluﬁw
this House -#t he has given i his
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own words a summary or gist of &
despatch or State paper. The proviso
does not refer to a ‘part’ which e
finds convenient to refer in his own
words. He can give a gist to avéid
disclosing the paper, in its entirety.
In that case he must give the gist of
all the topics which have been deait
with in that document. He cannot
say some some forged signatures were
there and omit to mention the other
parts. I was trying to go through his
statements yesterday; nowhere does
he say that he was giving in his own
words a summary or gist of the State
paper. In so far as he is relying on
the second proviso, he admiis that the
CBI report is a despatch or State
paper and it 1s covered by rule 368.
Unless he satisty you and through
you the House that he wag in his own
words giving the summary of that
paper, not the summary of some parts
of that paper in the way he chooses,
and that the report contained nothing
else, the point raised here is valid
and relevant. Kindly see what he has
said. He is prepared to submit before
the House, to place in the Library the
chargesheet as a result of the CBI
enquiry. He said so yesterday. There
is a report of the CBI. We must know
whether the chargesheet has been cor~
rectly prepared on the basis of the
CBI report or not. This is an attempt
to by pass Parliament, The whole
country is interested in knowing the
truth. In spite of solemn assurances
given to this House, he is doing so.
There is a little technical point. It
i1s not clear, is the report an accessi-
ble document or not? Will the Law
Minister assure the House that the
CBI report which has been filed be-
fore the court is a document of which
a certified copy can be obtained? It
so, T shall have a certified copy. If
it is not an accessible document, on
this plea he is refusing to place it
before the House. For the purpose of
making the facts knpwn to the people
of this country throagh this House and
for the purpose of foding ot whe-
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im the proper perspective of the CBl
report, it should be made available
%0 us. Ip it to be treated ps g personal
property of some Minigter? The ques-
tion of the dignity of the House is in~
volved. The sacond proviso should
not be used to shield some pepple. I
am surprised that the Government is
trying to refer to the second proviso
and ghield some for the purpose of
protecting its Ministers and Parlia-
ment Members. You should kindly
dlirect them to lay the report en the
‘Trble of the Housge.

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, enough has been said
about technicalities and rules on the
12th, yesterday and today. I am not
quoting the rules again. You have
given a clear and categorical ruling
that all documents from which the
Ministers are quoting directly or in-
directly have to be laid on the Table.
What bothers me is that the Home
Minister has again shifted his ground
after your ruling. This has been the
practice of this Government on this
issue from the very beginning. Since
the last session, Government have
been shifting ground from one position
to another. They are shielding their
own ministers. They may do that,
but they have no right to cover up
things and thereby damage the honeur
of this entire House. Let us not get
bogged down in technicalities. The
minister is shifting his ground after
your ruling. What disturbs me, how-
ever, is that the Chair also is shifting
its ground after another lame, weak
defence by the minister.

The whole question is whether the
¥Home Minister was quoting from the
" CB! report or not. It he was not quot-
ing from the report, was he not re-
ferring to the CBI report in extensive
detail? Whatever he has said yester-
day, 1t was from the CBI report with-
olit the quotation marks. It is for the
Chair W decide whether the Home
Minister waz referring to the CBI re-
pact of not. Whether he was quoting

orF Aot quoting 1s a meve technicality.
tmmdmtmdtumd
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the Government. They have got husc
Watergates on their side. They a

shifting ground, manufacturing lm
atter lie and are constructing weak
defences. But it is not for this House
or for the Chair to go to their defence.
Let them shift their ground. But the
Chair should not permit itself to be
dragged by newer and meaner strate-
gies of the Government to shiald some
of their top people. Therefore, Mr.
Speaker, Sir, please direct the Home
Minister that he must lay the report
on the Table as early as possible.

SHRI K. LAKKAPPA (Tumkur): Sir,
they are not interpreting the rulez
correctly. Even in the extreme case,
assuming that the CBI report is a
State paper, the Minister is within his
right in defending himself, because the
interpretation of the rules is very
clear. Even it it was a State paper,
it shall not be necessary for him to
lay it on the Table. The Minister is
correctly interpreting the rules
Therefore, the opposition has no case

SHRI S. M. BANERJEE: After you
gave the ruling, the controversy arosc
when the minister said that he has
not quoted from that particular docu-
ment. When we talk of quotation, 1t
does not always mean reading from
that paper. 1 can recite a phrase or
a sentence or para without saying it
is a guotation.

Supposing I do not remember well
a poem, I can recite it without a quo-
tation mark. I would request you in
all fairness to check up the statement
of the Home Minister with the report
of the CBI. You can take one hour
or four hours to examine the docu-
ments. The question is not whether
quotation marks have been used or
not but whether sentence have been
quoted from that report, may be with-
out quotation marks. I would appeal
to your sense of justice and impartia-
ity to ulmh. the documents as the
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SHRI P. K. DEO (Ksalahandi): Sir,
yesterday they wanted to take shelter
on the plea that the matter was sub
judice and so they cannot produce the
paper. Yesterday while making this
statement the Home Minister has cate-
goricaily stated, and I say this on
oath and I am sure all the members
would bear me out, that he is quoting
f#rom the CBI Report. But in the un-
corrected copy of the proceedings
there is no mention of the CBI Re-
port. So, I would request you kind-
ly to play the tape recorder and com-
pere it with the uncorrected version
of the proceedings and see whether
it has been properly recorded or not.
My apprehension is that the proceed-
ings have been intentionally mutilated
and the Lok Sabha Secretariat is also
a party to it

SHRI K. LAKKAPPA: Sir, we take
objection to making allegations against
the Lok Sabha Secretariat. It is an
irresponsible statements. How is he
going to prove it? Such statements
should not be made.

shozw fagr® wade) . sy
e, W A qgd o dar st faar e
= % v fr sy fafaeeT w @rodfto
urfe N fivd T 97 @R ¥ firg
wg @ ¥ ¥fe foe w § gea o
sqreat ¥T &, forrer waww ag gwr fy
ag feir? 2aw 9T agY Y and

STRTN WY & & v gt w1
T vy fear

ot wraw frgrdy wroind : wrr qa
wx %% gg wwen Iz, AY & Ay
wt fie Wt wgww agd fo o w0
e § o frg B s gr
T wr yuret fear

“But, i it iz pressed that the docu~

comse on the record of

the House the Minister lays the
document ot the Table"

FaTagIvaT

“Where the Minister gives in his
own words a summary or gist of
such despatch or State paper, but
does not actually quote, it is not
necessary for him to lay the rele-
vant paper on the Table”

g ot Ar qvvw ¥ @ § 1 ¥fww wly
wE W QU ST gu §—% ¥ 9w
* & anar §—fr s 77w ¥ vt
W TARAT GWI-9ET 9T TET JUAT
=rfew, el gat wEw 7 39 oA
# we Y frr, @ gEw o W R

R T A IRTET §91-92e0 92 T
€T

IR A FATR f29T §, IEHT
qfay
“I am arranging to have copies of

the chargesheet made available to
the Parliament Library.

Shri Atal Bihari Vajpayee: What
about the CBI Report?

Shri K. Brahmananda Reddy: The

chargesheet is really the result of
the CBI inquiry.”

g wrEle 41 Z37 o7 ur a0t ¥
g wT-¥fre dodtonitEo &Y oriw fravz
& R & § 31 ALY, wwy g B
O ° ag wraen ¥aw fauw ¥ gafag
At &1 30w ¢ frsTow § @
aTRY ¥ 38 Afagt W) §9 qwsd |
TR A Kfew & @ & v W
sfagt T TR gwadt B v N
wifow ) WL, N w5 o ¥ Rekerd
e oy geat at ag & o e gw
aw % evard o Y v &Y, W aw
R g % YA & fardftedlonrie ¥ ficitd
o § ot sk ol few @
af g arudn Ve
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SHRI K. BRAHMANANDA REDDY:
1 may bring to the notice of Shri
Vajpayee that when he made a refe-
rence—kindly peruse the proceed-
ings—his reference was to the recovery
or so of a letter from Mr. Tulmohan
Ram or from somebody. Therefore, L
wanted to find out what has happen~
ed to that. Therefore, on enquiry I
gave you that mnformation. In your
previous remarks, the other day, you
did no* mention anything about the
school or the lecgister of what 1s con-
tained in the regster.

SHRI ATAL BIHARI VAJPAYEE:
On 9th September, I had referred o
it.

SHRI K. BRARMANANDA REDDY:
During this discussion, he referred to
a letter and, therefore, I enquired
whether there was a letter. The in-
formation is about the Jetter which 1
mentioned to you the other day.

SHRI SHYAMNANDAN MISHRA:
The Chair is confronted with a very
humble demend from the hon. Mem-
bers of this House that a particular
document should be made available to
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with in two .dimendions. One is the
technical ., JHirst, I wquld
dispose of the technical dbnension and
the Uhair has to give a clear raling
on it. 1t the statement which he made
did not have guotations from a parti-
lar document, then another rule wiD
apply. Then, the rule with regard tov
the gist will apply.

The rule sbout the guotation also
says that, if the Minister makes & ples
that it is incopsistent with public in-
tergst, it canngt be produced before
the House. That is with regayd «
quotations. With regard to that also,
the Minister has nol taken a pleo
But so far as the gist is concerned,
there is no mention of public interesi
in this. Some words which are very
remarkable and which must be noted
are. ‘1t may not be necessary”. It
does not mean, “it shall not be neces-
sary”. That only means, and 1 have
been submitting to you without any
reaction from you, that because of tht
length of the document, it may not Ix
necessary. If it runs into hundred
pages or if it rups info, just as the
Kapur Commussion's report contained,
how many thousand pages and how
many kinds it weighs, thousand page:,
it may not be necessary in that case
if the substance of that is made avau-
able to the House. That is, in fact,
the intention of this rule. There, ti
plea has not been of public interest
That does not include any plea of |
public interest. So, that does nu

arise,

Now about the question whether 1!
is necessary or not, the moment the
word ‘necessary’ is introduced, th
judgment of the Chair comes in whe-
ther it shall’ be or not.
That is the point T am trying to em-
phasize. That Chair can say that !
is necessary in view of our honou
and dignity. You have also to ad-
dress yoursel! to this question whe
ther ti; ::u involve the honour ln:‘

the entire House or no

u ared Jm X i to

thode
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o
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;MR. SREARER: I have already
gxpresped it—that it is a guestion of
hopour of the House.

BHRI SHYAMNANDAN MISHRA:
We are making a reasonable and pro-
per demand. In the case of Mr. Nixon,
he could have taken the plea that the
tapes were privileged, the tapes could
not be parted with by the President
of the United States. But that plea
did not hold good even in the care of
the United States. The tapes were
made available.

Here because we are living under
a cloud of innuendos, we want protec-
tion from you. We just cannot go by
what he said. Let the other side be
aware of the responsibility that rests
on them that i is the members be-
longing entirely to their Party who
would be exonerated or who would
be involved. None of the members

belonging to this side of the House is
involved.

Then, Mr. Speaker, you would also
recall that many issues were raised
by the hon. members during the course
of the debate in the last Session. It
was not only a question of some mem-
bers having appended their signatures
or not. The question of ministerial
responsibility did came in. We have
1aised that question. The question of
the official responsibility did come in.
We want to know wbhere we stand
after the investigation has been made
by an agency which is paid for by
us. The CBI is not the domestic staff
of Shri Brahmananda Reddy or of
Mrs. Indira Gandhi. This is an orge-
nisation paid for by us and we do re-
quire the services of the CBI.

Finally, 1 have reaised a question of
Drivnete. and the question of privi-
lege is not subject to the rule of sub
judice. The question of privilege will
have to Be decided on the besis of
this document. 1 have raised that
Question and I have made a formal
motion with regard to that. It would
rest’ on that very document fully.
There,

your #ling also cannot be of
ny equtvecsl because the rule
s quite tlenr st any ege motion

'ﬂmMummamm

AGRAMAYANA 1, 1896 (SAKA)

Privilege 246

1 would request you to give your
guidance both on the technical and
on the politico-moral aspect of the
matter. We do reqnire the document.

st gow wow aty (wfrETar) o
weae wgea, & wd A ¥ 9y
fAae weT W § R gw Ege #
¥ 3 g o ST FHT § FgEw AT
QX W1 1T § | &% A1 wfawsr €7 Qo
TET S @ R | NI F {T WK TR
§ fa 27 dby oYK gw Sl € qar &
| TR Ay 7 faq srefwat &
ZrRd ol In% T AT § ? gl e,
OF AHAIGHTN ¥ TET 5H HoFT FY
ST FT A THHT KT ¥ Y, T A
8 fa o At w1 ameTe ®Y T
el § Y oy a1 v & & wiw
s g i gened vw w1 Gefam

fazmr s wifgy fowR €A sz Y
F{asT wan g1

SHRI PILOO MODY: I want to
draw the atfention of the Speaker

and the House to three relevant fac-
tors.

It is all very well to go into the
rule book and go into the niceties of
the law and all that. But the basic
fact 15 that this inquiry was ordered
by this House and not to a guilty
by this House. This is the basie fact
and, therefore, the finding of the in-
quiry should have been submitted to

this House and not to a guilty Min-
wster.

The second point is that when we
wanted to investigate the matter our-
selves, it was denied to us, ‘No, the
CBI will do it and we will place the
findings here,’ in order to stop us from
making the inquiry ourselves. There-
fore, I will first of all attach mala
fides that they wanted the House to
be kept in the dark., That is why they
used this devions method of condyct~
ing an inquiry through an agency
whlch, they think, is their o\m
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The third thing is that having stop-
ped us from making the inquiry and
having made the inquiry themselves
and having found incriminating mate-
rial, they now want to deprive the
Houge from enjoying the same infor-
mation. I think this is the fact of the
matter and I do not think it should
stretch anybody’s imagination and
understanding that this is a concern of
the Parliament and nobody else but
the Parliament. I said this yesterday
also, but, apparently, you did not take
the counsel I give you for the simple
reason that this involve the reputa-
tion of not only Shri Tulmohan Ram,
not only of all those who are guilty
both in this House and in that box
glso but the reputation of the Parlia-
ment itself when this privilege issue
against the Pratipaksh came up. All
through the inter-session wherever I
went and I travelled all over India,
the people were agitated on this issue
and this issue alone. It is something
hundred times bigger than the Water- _
gate. It involves hundred times more
people than in the Watergate, There~
fore, by these niceties of one nature
or the another, believe me, this Gov-
ernment is not going to get away by
hoodwinking us. This campaign will
be continued, continued, continued and
continued till justice is done. . .

SHRI SHYAMNANDAN MISHRA:
It cannot be discontinued. It will be
continued right from now on.

SHRI PILOO MODY: If you want
to continue this misery, if you want
to guffer this misery session after ses-
sion and inflict the same misery on
us, by all means protect these crooks.
If you are also getting fed up by what
is happening here day after day, you
jnsist that the inquiry was ordered
by us and, therefore, we must have
the finding of this inquiry. In fact
we should have had the finding even
before the Home Minister has got his

itchy fingers on it.
Now, 1 come to my last charge. And

n:ut charge is that frankly I have
to the conclusion from the de-
bate that I have seen and heard, that
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no inquiry was ordered st all, that the
mafter wag 50 sensitive that the CBI
way not informed, nobody in the CBI
was involved in it and the information
that they are giving about the CBI]
report iz all a matter of fiction thai
has been  manufactured in the Prime
Minister's Secretariat and, therefore,
the whole idea of hoodwinking the
Wwhole country and deceiving the peo-
ple and the Parliament cannot be al-
lowed to proceed. I am convinced as
of now that there it mo CBI report.
1 am charging the Government, 1 am
making a sporting offer to them. I
ask them: Let them show this great
CBI report to any one of us~~barring
the CBI, and particularly Mr. Baner,y
Jee. Let them show it to any two of
us in the Opposition and let us look
through that great CBI Report. I
doubt whether he can produce it. I
am charging him and I am challeng-
ing him. But if he does not do 1t
then we would come to the conclusion
that this whole thing is nothing but
an eve-wash, manipulated just for the
purpose of denying the people of jus*
tice. Thank you

SHRI SAMAR GUHA (Contai): I
want to make this submission to you,
Sir, without entering into legal mice-
ties or procedural wrangles. The
issue is one of protecting the honour
of the House. It involves not only
honour of this side of the House or
that side of the House but it involves
the entire House and the Speaker als ¢
Taking into consideration all these
points, I tried to draw attention tos
one point, that during the last ses- |
sion, the situation developed and you |
had to undertake en unprecedented
measure of adjourning the House and
we came to an understanding and that
discussion was held and on the basis
of that discussion the then Home Min-
ister made a categorical assurance in
the House that the report will be made
available ‘:fﬂ on thnld:dbl ot!h tb:;vzz; “
port, they be gui y the
of the Hpuse, eto, ﬁl.thllhthebl?‘c (
issue. 'What they bave come out with
now is oply a partial report. '1"’;’,‘
have pot subtnitted the gomplete
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8hri Samar Guba)

port. We should get complete report.
We should get the full report of the
enquiry; otherwise, Sir, how can we
give any sort of guidance to anybody
in the matter? Therefore, what I
say is, the House cannot proceed with-
ottt this report, and the House cannot
give advice without this report be-
ing made available. I request the hon,
Home Minister to understand the posi-
tion. I am not going into legal mat-
terg or procedural wrangles. Don’t
you think that the honour of this
House should be upheld? The Gov-
ernment ) taking camouflage after
camouflage, one after another; there
is huge inflation in the whole country
and some deepsested malady is there
and there is more and more suspicion
all over the country and this suspicion
18 not against the Government only,
but suspicion against the whole insti-
tution of Parlisment, all the Members
of Parliament. They suspect that
Members can forge signatures. There
sre certain elements which the Gov-
ernment want to shield and protect.
This is not the first time that this has
happened. Earber also this has hap-
pened and licences were granted. 8o,
this 1s known. A number of Members
of Parliament made joint appeal to
this Minister or that Minister and per-
haps got the hLcence also. What is
now happening 1s, Parliament is be-
ing reduced to the position of a dust-
bin, this ie getting all the suspicions
of the people. And this can be cleared
up only if the whole matter is brought
up before the House and through this
House to the whole people. We should
show that we are above suspicion. Sir,
we cannot allow this House to remain
under the cloud of perpetual suspicion
of the people outside. Why should the
morality the integrity of Members
remain under suspiciont Why should
the whole institution of Parliament re-
main under such kind of suspicion?
That cannot de allowed, Sir. We will
not allow this,

ot oy ol : e e . L
e
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SHRI PILOO MODY: You have

provoked this debate by adding ‘if
and ‘but’.

SHRI INDRAJIT GUPTA: Please
tell us something about your ruling.
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MR, SPEAKER: W&, very wrT W g | 5 i & divd RediprEr

much there and the rules there. N

Tho rulivighte 1f & Miriister or & Mem. ¥t MM caTeE

bat quotel from & document the other
Members have got a right that that
docurhent be laid on the Table.

ot wig ferwit : oz v *Y o W
¢ fr e fisqr & ar =t fear § o
WY O T AT ART §—AE WY AT 6Y
a7 wAr &

wreaw s : &% o e gafad
fear—amife wry ¥ #8Y a1 7% oreg-
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oft wy formd : &% o} “$" a7 Y
GRS
MR. SPEAKER: 1 gave my ruling

on the basis that the document is quot-
ed.

ot 7y famd : woger wERa, W
& TEY X AF e g AT A
FEWT 5¢ # f faassr dvm & &7
Hrodourdo frird wfgu—ag giw
FHEWR I wE o HEFW F)
s “Fi2 AT vAma T ¢ 7 fravm A
# ar= ¥4 @ §ifeew faw go %-"5=fir q
% —
to include with quotation marks
Ffga ag wdaT wE@ &
7T v feaniwesit oo ol ger
a1
it does not cease to be a quotation.
T & wATAt AT "N
0T F—
to refer: to cite; to adduce as autho-
rity to give the actusl words.

st & o wrgan g o ot ak a A e
ol 3
whether they are the actual
occurrng in the report or not.

ag w7 @M ? ww 2MaT ) F o9
e %o fag & X ¥ o fafveet &
e §—
He has dishonestly removed the
quotation marks,

4 ¥ i

words

SHAT SHYAMNANDAN MISHRA:
81y, you shoild say that your
will produce the"document.

ot wy foorlr : Faor A€oy @
ek win get 48

wotir wifted : §% Y st Y §
for WYz &z ot § A 2fewr o )

oft s fagrdt wrwdalt : s W
wfere gar F vt f e e waray ?
ag #t7 3@m fx €tz frar § f ot ?

MR. SPEAKER: 1 asked him to lay
the document on the Table of the
House. He says he did not quote
What should I do now?

SHRI SHYAMANANDAN MISHRA
What 1s your judgement?

SHRI H. N. MUKERJEE: Sir, we
have been shouting ourselves hoarse
The couniry knows the technical a
well as the political aspect of the mat-
ter but these miserable Ministers do
not know about it! Are we going to
swallow that proposition?

MR. SPEAKER: How should I sa}
to them. I have already given the
ruling. You tell me any orher proce-
dure.

SHRI H N. MUKERJEE: your ru-
ing must be productive, You have
said it i3 open to the Minister to ac-
cept the ruling or not to accept the
ruling, The House is concerned to se
that yout ruling produces the result
for which we have been shouting for
a couple of hours and you have al®
péen drawn Into the bargain. Unless
they say it ig In the publje interest not
to%vulxe'it ‘they are under a hounden
ebligation to lay it on the'Table. What

kind of cormupt, Ineticett, $° Too

st respest the Parjiament snd ¥O!
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SHRI PILOQ MODY: Otherwise I
will'nompiain to the IPU,

MR. SPEAKEBR: You can go there.
You should try to be serious some
time

“off O W (o) -
4w § afad

‘MR. SPEAKER: : g 4fa% azgi
qMEL I FAT A Ty foar g ?

My ruling is very clear. You asked
for my ruling and I gave my ruling.

SHRI PILOO MODY: It is no rul-
ing with ‘ifs’ and ‘buts’,

SHRI INDRAJIT GUPTA. That is
a rule and not a ruling,

MR, SPEAKER: You asked me
what ig the ruling about the document
and I gave the ruling.

SHRI SHYAMNANDAN MISHRA:
Sir, this House consists of the repre-
sentatives of the people who do nnt
happen to be so well-versed in many
of the technicalities,

We want your guidance in this mat-
ter. How are we to understand the
rules so far a3 production of the docu-
reents is concerned?

MR. SPEAKER: I asked him the
documant from which he Juoted to be
laid on the Table of the House because
of the ruling. Now you are taking
the position that he was not quoting.. .

oft wy foed : ag A £
oY wzw fagrdt wrodat @ wreEr
Hr ey ¥ 7 o wrt I A B
wEwa § T gl a7
'MR. SPEAKER: What is your posi-

tion now, Mr. Raddy? (Interruptions)
What else can I do?

oﬁ%" mo MODY: Let it be laid
' of the Hovise, (Inter-
riptiong)
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MR, SPEAKER: Order, please. Let.
me know how to satisfy myself. &
caunol go beyond that.

SHRI SHYAMNANDAN MiSHRA:
That is a dishonest statement. (Inter-
ruptions) . '

SHR] K. N. MUKERJEE: We will
have to bind your hand and foot as
they did in the House of Commong in
the 17th century.

.

MR SPEAKER: Though they did
not.... Don't put everything I have
state the position.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
They cannot be allowed to defy the
House. They cannot shirk their res-
ponsibility of laymng it on the Table
of the House.

MR. SPEAKER: I have stated the
position I have made my observa-
tion. I have given my ruling. And 1
cannot do anything beyond that.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
Our Breach of Privilege notices can.
not be pursued unless we see the CBI
Report. (Interruptions)

SHRI KRISHNA CHANDRA HAL—
DER (Ausgram): Sir, he js telling lies.

SHRI ATAL BIHARI VAJPAYEE!
He has misled the oHuse, (Inter-

ruptions) .

SHRI S M. BANERJEE: You will
kindly keep it pending.

SHRI K. BRAHMANANDA REDDY:
1 have said yesterday and I have
drawg your kind attention to the
passage in the Lok Sabha proceedings
and I have definitely statedl before you
that I have not quoted from any ré-
port. (Interruptions). You must
also listen to my point.

14.00 hrs.
SHRI PILOC MODX: We do net

want excuse. Wé want the reeords:
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We are sot interested in bow many
rulep you quote, We want the report,
no argument; the report, the report,
the report.

SHRI K. BRAHMANANDA REDDY:
It you do not want to listen to me, I

do not want to waste by breath (In-
terruptions) .

Tven if according to Shri Madhu
limaye 1 have said something which
though not a Quotation i a gist, it is
a gist from a charge-sheet snd that
charge-sheet is béing laid in the Lib-
rary. (Interruptions) .

SHRI SHYAMNANDAN MISHRA:
We should not allow the Minister who
utters nothing but nonesense and un-
truth to get away with thiz I cannot
accept anything from a perwon of his
calibre. Doeg he think he can get
away with this?

QY odY *foryx ¥ A7 P fafacey
g
The entire world supports us. We

want the Chair to support us. The
entire world is supporting you

MR SPEAKER: I have given my
ruling. I cannot go further.

SHRI PILOO MODY: You never
wanted the report to be laid on the
Table. That is your instruction (In-
terruptions) .

SHRI KX BRAHMANANDA REDDY:
Mr. Mishra, I want to tell you this:
when you speak, have some better
equilibrium. But you o 10t seem to
volu;eveneommomeme (Interrup.
tions) .

SHRI SHEYAMNANDAN MISHRA:
He thinks he ig very clever when he
makes a reply (Interruptions),

NOVEMBER 28, W4
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come to the House, But w¢ do 2ot
see the Leader of the Homse now. Nor
a situation like this let the Prime
Minjster guide us. (Interruptions).

SHRI K. LAKKAPPA: This seems
to be a wrestling arena and you are
keeping quiet.

SHR] JYOTIRMOY BOSU: What »
your ruling ?

MR. SPEAKER; I have given my
ruling. {(Interruptions),

SHRI JYOTIRMOY BOSU: What is
your ruling?

MR, SPEAKER: [ have repeated it.

SHRI JYOTIRMOY BOSU: The first,
gsecongd or the third one—what is your
ruling.

ot gew wr wwww ({T)
HTIWY JAT WX ? WIT E Aved 1 ag
utg S¥w @ LTz Al ) @@
fawelt &1

MR, SPEAKER: I have given my
ruling.

SHRI H. N. MUKERJEE: A Minis-
ter named Uma Shankar Disksiut was
responsible last session for making a
statement to the House, But he does
not turn up and Mr. s0 and s0, hs
successor, makes a messy statement
which repudiates the assurance It is
a matter of the privilege of the House
Notice has been given of that Ths
House was promised to be given all
the material regarding the results of
the investigation. But now his suc-

gives no substantiation, he has not
given any document, he gives an ima-
gnary gist. This goes against the
grain of parliamentary Quncti;:inﬂ; gﬂ
the promises given to the House

the ex-Minister have been repadiated

The privilege of the House is attract~
t must be telkeem now. You
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must coms up and Mr. Mishra a8 al-
ready given it. 1f shonld be takea up,
i you eare for Parhament... (Inter-
ruptions) .

st e W WA T gw AE
2 o ¥ o fead waT § weAr
% W% 3Py & EEY wrg @ N
AL L RUECE S

oft vw fagrQ @t a7t S0
fegta aadl & sgr fr qg wdly &, 1w
ad A A ¥ wearAq fzar ar fr
Yo dYo smfo &Y arw ¥ T ¥ ATY
aoq wgA & AT W@ WAA | T WY
aamk § i aei wa & wod Arvarad
&1 qrer %7 fzar § ot war saFy sEwT
area wgY w v Iifgd ? suT A AwnE
? t& aram s wrfge Ay s famr
W o¥ Tq weATHA &1 WA At
awar &7

WS WERY : WITHT A1E A %
ug® e w7 w0 717 § A fTnfreay
w27 ar ur fr o ar ) s31F a8
ofxma o M & Grarx w5 F12
f®gr  saying this was beyond their
control, this and that so on IR
I QF AT WIWT T @IEA
ms faays o dw fafager 2
wzdz fear wrq & & A 7% A
ww Qw fafaeze i wara (zar\ wre 7
g saw o ¥ av fafseze s @
T § ag ot qar waar wifgw, gad
£ oY gt & ¢ wg Ay oY aw qral
WL gAY TR @Y

o yamper fast : @¥ Wy

¥ 7
-~

WA )
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W wihed : wTE A ox
w7 ) AWX ATX §) GTT WG wAR
W § ) mE A o oY wrawr
&w &y forar svk are

ot savereen faswr 21 faqeae 7.
ody a¥ar)

WqN AEAG : STeAy wot ¥t

st vz fagrdt wda) : g9 a3
AT RT3 WTHE ®7 GH F7 A¥T § 4

e gt : 343 43 g A w1
qFAT B

The Speaker's position 1s 10 1nter-

pret the rules and I have interpreted

them I have given the ruling and I
have given my opinion

Y srze fagry wredat : wro war
fr 1g et ¥ Pl N wre 1
sy, fzarg W oy T & o smar
w®{Y 47 a7 gatwn gw grem @ Ay
W EEA ¥ 1 | it =T g f foii
9 £T7 7 A AY dVomTTodTodTo #¥
urY ey A @y ?

SHRI JYOTIRMOY BOSU Tae re-
port should be laid just now

MR SPEAKER Whatever observa-
tions I have to make, I nave made, I
have nothing else to add

SHRI SHYAMNANDAN MISHRA:
Did we demand that document under
a particular rule’ No The daosu-
ment was demanded under the assur-
ance made tp the House earirer, for
the performance of our dulies He
chooses to take shelter under that and
you choose to confine yourself entive-
1y to that, which 1s unfair to us

MR SPEAKER: Let us decide whe=
ther we are adjourning for lunch or
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S?ii: I feel very much tireg after all

SHRI PILOO MODY: I am contesti-
ing the fact that you have given a
ruling. ‘Ruling’ is defined 3in the
Oxford Dictionary.

MR. SPEAKER: What I Fave found
in the rules, I have given. I am not
gging by dictionary. Will the Speaker
go by the dictionary, when the rules
are quite clear?

SHRI PILOO MODY: Mr. Speaker,
a ruling is defind....

MR. SPEAKER: As 1 have told
you, there is no question.
SHRI PILOO MODY: According

to the Oxford Dictionary, ‘ruling’ s
defined as “a judicial or authorita-
tive decision.”

MR. SPEAKER: The Rules of
Procedure are clear. You are intro-
ducing new things every time.

SHRI PILOO MODY: I will speak
after you have finished. Now after
your successful interruption, iet me
start again. A ruling is a judicial or
authoritative decision. It implies that
there can be no two interpretations.
It is a decision which you, and you
alone, will have to give. You can
give a decision saying that the report
must not be laid—in that case, we
will determine our line of action—
or you can give a decision that the
report has to be laid, in which case
also we will determine our line of
action., But the fact of the matter
is that this decision hag to come
from you. That is why you are
sitting in your chair and if you give
less than a decision then we will
have to assume that the Chair is not
functioning.

MR. SPEAKER: You may assume
snything. What ever 1 have to say
1 have said. 1 gave the ruling. I
gave it,

SHRI SHYAMNANDAN MISHRA:
May I crave your indulgence? I again

NOVEMBER 23, 1074
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fepeat that we want the commitment
to be fulfilled, We have not asked
for the production of the document
under this rule 368, What is your
ruling? Please address yourself to
this?

MR. SPEAKER: If you speak like
that, I will not do anything.

SHRI SHYAMNANDAN MISHRA:
What are we to do? Did I ask for
the production of the document under

rule 3687 § ag g1 wigaT g faw grow ¥
At wfwede gut at sak AT F wTTRY
F1 HEAT § | Wi SEF AT F wiEgy

W wEw ¢ W19 A owids &
TP isar a A Ry Wy
gad 7A fafaez O gad Wi A1
g1 £

SHRI SHYAMNANDAN MISHRA.
The CBI inquiry was instituteg in licu
of the inquiry by the House, which
was demanded by the House so msis-
tently. Now, if that inquiry has been
conducted, should that report not be
placed on the Table of the House. v
accordance with the assurance given’

SHRI JYOTIRMOY BOSU: Shis
H. R. Gokhale stated on the 8th Scp-
tember, which I am quoting:

“Please refer to my remarks on the
subsequent occasion, I have said
at that time ibhat we shall take
the House into confidence after the
investigation report was available
After the results of investigation
are available, we shall take the
House intp confidenos. The whole
matter is open to the House to con-
sider st that time.’
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SHRI ATAL BIHARI VAJPAYEE:

The whole matter, barring the CBI

Report, is open....(Interruptions).

SHRI JYOTIRMOY BOSU: He fur-
ther said:

“l am making a promise, I am
giving an assurance, that, after this
investigation is over, the first thing
that we will do is to come to Par-
liament and say, “This is where we
have arrived; please tell us what we
should do”. 1t is only after that,
according to the wishes of Parlia-
ment, that we will proceed.”

If this is not done, then do away with
Parliament. (Interruptions): I1f they
went to court of law, rightly or
wrongly, due to technicalities that is
one matter. But the second matter
is that the CBI Report must be placed
before the House. If they do not
come with it before the House, they
might call it the last day of Parlia-
ment. Mrs. Gandhi with a photo-
graph of Hitler in her hands will
come to the House and then we might
as well get out... (Interruptions).

off wew fagrd awdul . wwaw
wew AT A 9 weos fer g
oF A FEA § WA ¥ LW WS 7 9N
T 1) AT EY aEE W S AE A
a€ fY 1 o qga faw oA & A A
1Y | gL o T ArodtomiEo * R
A0 AT R g wed A AR fE aaa
Rt & s g% uE ) T%3 4 wETwHE 3
WA wE{Y AT | oA WA A1 FEAT O
T § v fae agi @A Hfad ?

st waropan few : W1 48 T
Wagmwiw fag g\ ... (wwwen) .
™ & wd e g {7 Y hiafdiy
T g ag

MR, SPRAKER: It is a pity that...

AGRAHAYANA 1, 1898 (SAKA)
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SHRT PILOO MODY: 1t is s pity
that you did not give a ruling,
MR. SPEAKER:

It is a pity that
You are talking Like that, i

This is alreday contained ip various
privilege motions which you have

given. We heard the Home Minister
yesterday. , .

AN HON. MEMBER: Are you satig-
fied?

MR. SPEAKER: Not a question of
satistaction. I am stil} hearing them.
I heard all of you. You demanded
that they should also be heard. 1
asked them that they should also
come and speak in this House. Now,
about that, I can give my ruling only
after hearing them.

SHRI JYOTIRMOY BOSU: Don't
mix up the things.

MR SPEAKER: Everything is con-
tained in ‘whatever you have men-
tioned, The same matter which you
have raised is contained in your pri-
vilege motions. 1 cannot give the

ruling piece-meal here and piece-meal
there.

We now adjourn for lunch to re-
assemble at 3.30 p.m.

1425 hrs.

The Lok Sabhe adjourned for
lunch nill thirty minutes past Fifteen
of the Clock.

The Lok Sabha reassembled after
Lunch at Thirty Minutes past Fif-
teen of the Clock.

(MR. DepPUTY-SPEAKER in the Chair)
QUESTION OF PRIVILEGE-—contd.

IMPORT LICENCE CASE
SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU (Diamond
Harbour): On a point of order,



263 Question of

SHRI MADHU LIMAYE (Banka):
Qn a point of ovder.

MR. DEPUTY-SPEAKER: Please
sit down. I will hesr all of you.

Now I seek your assistance on a
purgly technical point before you pro-
ceed further. Today 13 Friday, and
you know the rules that, en every
Friday, two and a half hours are
devoted to Private Members’ Business.
Also when the time for Private Mem-
bers' Business comes, we adjourn every
discussion and take up the Private
Members Business. That has been
the practice. Now if we look at the
order paper, we will find that we had
fixed 3.00 pm. for Private Members’
Business. We are now behind by half
an hour. I wouild like to have your
opinion or desire in that regard whe-
ther you would like to do away with
the Private Members' Business.

st gew W wEE®  (RAT) ¢
FaleaR AT, T AT AMGAZ AT B
RETIT &7 FTARA § WIW g THE!
areATAEA . . (eguww),

sft g qlex (FAYATaTR)
gW g wYaAT WEA )

o N WX PEHEW : SITEm
3Ry, 3R A% & foaq fadny 0w §,
sAga 4 oF wa & A7 foar § 6w
FTETT R AT 1327 fvar §——-ng ady A
& qiaer fean §, fafe ey o 5 avaar
far & f& drodvonrgo oY frqe ifaw
97 T@i-4 TRET fgm 9 @ sAk
a1z g ¥ Fra Swd | Fq 9%
@rodTomrée F¥ frad fam av 7Y
@ ¥ W fFdy s Y s
AET AT qA )

SHRI JYOTIRMOY BOSU: I would
request you, Sir, since you had been

a member of this House, an illustrious
member of this House, . .

MR. DEPUTY-SPEAKER: I am still
s member,
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SEBL Q Y
you are mﬂmﬁw BQSII Now

MR, DEPUTY-SPRAKER: I mmn sifll
a member and I sit there in front of
you,

SHRI JYOTIRMOY BOSU: 1 would
like you to listen carefully to what I
narrate. from the books of account,
these documents, and give us your
considered and upright opinion, up-
holding the dignity of the House, as to
whether it has become obligatory on
the part of the Government to lay
on the Table of the House the CBI
report,

I have to repeat this, Sir, because
they do not understand these things;
they do not want to understand these
things. There arel two persons, two
senior Cabinet Mimsterg representing
the whole Government of India on
the flooor of the Lok Sabha. What
did they say? Mr Brahmananda
Reddy, the Home Minister to-day,
who was doing a lot of tight-rone
wallang without any success, his pre-
decessor, Shri Uma Shankar Dikshit
said:

“I am making a promise I am
giving an assurance that afte:
this investigation is over, the first
thing that we will do 1s to come
to Parhament and we will say,
*‘This is where we have arnved
Please tell us as to what we should
do’ Tt is only after that

Mind the words,

« It is only after that, accord-
ing to the wishes of the Parliament
that we shall proceed ”

Now Mr Gokhale, an emumen!
lawyer and who was also a Judge of
the Bombay High Court and who was
also a practising lawyer at the Sup-
reme Court, knowing all the hmta-
tions of the Government and the law
said:

‘I have said at that time that we

shal] take the House into conﬁdence{
after the investigation repor!
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was available. After the result of
the investigation was svailablé, we
shall take the House into confidence.
The whole matter is bound to come
to the House to consider at that
time.”

1 have quoted verbatim from the pro-
ceedings of this House. Now, they
have taken a stand that under the
existing laws they could not have
possibly come before the House with-
out going to a court of law once the
CBI inquiry report establishing a case
prime facie came into their hands.
That is a matter for the Committtee
of the Government Assurances. But
1 will deal with it 1n a separate way.

Now, since the CBI inquiry report
is in their hands and now they have
gone to a court of law already, 1s 1t
not obligatory on them to come
before the House, read out the entire
CBI inquiry report and lay 1t on the
Table of the House sc that the House
1s able to give its counsel and a direc-
tion to the government as to what are
the things that are to be done? Now,
the Government have not done it and,
therefore, it is for the Chair to give a
ruling in view of the two assurances
that are on record that the Govern-
ment must lay the CBI inquiry report
on the Table of the House because I
am positive that the original report
15 now being altered and they are
only trying to take time from the
House so that a fabricated report is
placed on the Table of the House,

You are the only person present
in the House who can save the House
from the indignity and disregard that
is being showered un this House by
this Government.

ot o Wty .  (ww aw)
I TH, g ¥ N aowrd vt
0 IGE G AT W A A qy
Wmaﬂﬁﬁ—ﬁtﬁﬁmt
dfer  ag avw @ g Aokl

steardf ot v & o vy oty & avei
e vy aR 1 Raw &
WA AR F—waT TY I qEEAT ®
afe seam 7@ & o1 9F orgw A ™
avg ¥ anay qgurE STy 7 K oW
FAT WIIHT WA ATFAT E |

MR. DFEPUTY-SPEAKER: I will
give my ruling.

oft 7y wW : JUTSW WEREA, TWH
geag Y o o a1 9 SRRy &
aray Iw g1 af ¢ FIF w7 AT wTAL-
a7 feyr o3 ¥ wfaar & oo IEwT
FFua ek farga amd aT w e
VAT § G AR T IRET 8 1. .
(www ) T T A APIET T
Ieorae fam § 1 W1 wE TR -
T A ¥ 1 A Fr afewy M AR
T AT & 1 W TG wewe AER ¥
Fgr fw e aefada & & A s
£ | S 12 ard F7 g | WL W
M2d ¢ AT R ITHT I ARATE

“MR. SPEAKER: So far as that
assurance was concerned, it was
quite categorical. Hig (Speaker’s)
concern was that MPs. were invol-
ved in st. If it were somebody from
outside, then, that was a different
matter. But here MPs. were invole
veq and so the House was seized of
the situation,

Now a difficulty had arisen be-
cause the CBI instead of waiting,
and laying it before the House, had
followed another course by sending
it direct to the court. A plea could
be taken that it was now. a sub-
judice matter. But this House was
directly concermed with the hoaeur
of these MPs. So, some way should
be found out of thig tangle. So far
ag MPs. were concerned, the House
should be in a position o express ite
opinion. In the matter about our own
Members, some way should be found
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lest this House should be deprived
of its own decision on thelr conduct
and character, After all, we had to
keep the image of Parliament clean.
He (The Speaker) would have to
find a way out.”

wa IFA ag 5 g & fF wrierarde
#Y JOF FIT T4 w0 TN q9-few
¥ araqe, W & e Faeream oo
gg @91 grit #7, g fafaferd w=w
g =t & fod ag wravaw §
Hfro o ﬂTQo %mmwﬁ,f‘ﬁf‘m
e oY e # 7ol 97w A
s egr e fofr s ¥ sa fea,
& g fod & a7 W g,
Fo qFo mvo fy I W% gAY
or% T {1 g ETE SR
A& FTWr g, afFw  ogo qwo faxr
*Y gra ¥ TET | A foy Arew ¥ wg
2T & Wo dYo wrdo F1, ¥ F FHAT-
e, f5 #wd fafaeer & Awa
wfaede, st AT wfae srcraw fry
¥ Ay § o Tuw vz ¥, A
gaves 714 7 g w37 {5 uFo ¥o fag
Far § fr fafees & gra wwga w73
& fanr 1€ Av g AT uF A4V
grAT-0a T1fgd 1 & e fro wZ2)-
areary & g9 799 FH & 97 g
€ A Y e g wR ¥ oy anfed o
Afeg afag wrE & A AGIA T &
Ry g AT 7 1 qFo Fo fazd ug
¥ | FaugT W ag v §
20,000 %o G0 &o fag ¥ fad wifgd
o9 g ag AT TRy E e g W W
@A w0 7@ fear @y ? Ao
o wrfo AWT W 9T BT TARA:-
o femr ! W I Qe Fo fag
# grarfia fray ar 7 W arfaridy
w4 & A wveT i A Qe ®o
§ fag Y are fawrely anefY, e oft e
ol ww fed o afamriify Wiy
aoff Tt 1 o o Pre WrTe R WY
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T W W et awadt oY gorar
ary i afeariid Wi gw arw B
ag § wdr ol e war aveey ¥ o
g o & dar faar, wr oofe-
wfcar & o dar forar ? & gy ¢
R wRET # Jrw A A W Ry
#r & Ot e w9 foor @ &1 Bo
w100 & v oo dto o urfo ¥ gm
9gq, # atw A § A IueY ww feqr
@ § 1w gafad gaw o oaerd ¥y
arfed, uix ag foid firads &1 swvar
ar w7 & fad ag7 € ¥y a3 qrh
=fed

T X AT gW R ®A €T FC a2
FgT1 5 57 e & S oy ara ) ot
2 9% W9 ¥ F T T 5qY At ¥
a & wren v g i A st ara
3T W1 g AT § ag WA g
TF WY FT THF FIT T997 2 5 =frey
A1ga A¥ w7 1 O 1 IFHT FaAv

“If a document has been qouted

my ruling 1s that 1t must be laid on
the Table"”

T KT @ 98 T w0 fr efwe d
T W 9 orer }, & ) Folg v
efre< 71 ag frard § 1 ) A Eq qomar
Sl

“If a document has been Quoted

my ruling is that must be laid on
the Table.”

LGL R G LI L s i
T W19 WEA A ) S SR 1A
At wrgw A ag vy & fis fewmrd
g F I T §? Y K are
NrEra Ry T
qread § o fis femrrr A R o2 § -

(1) To refer to a document;
(2) Cite;
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(3) Adduce ag authority;
(4) Give the actua] word;
(8) Ty enclose in quotation marks.

oY g AT A gaAr ¥ IT AR, Wi A
A e WH & wdaw T
W&t srar wafad gara wfaw O
fwar smqm 7 & o wgew g fr wEew
e AL AT T AN FERET
e § ST g @ & ) ww B g #re
Mo zrdo #Y fRd aft & 1 FHAT
FeZarsary & wav r wf fonde £
# Ay afer 1 g 79 & O 7R
@ faar & e I 77 oET

“As regards the delay in replying
to vour letter, 1 was out of tne
country for 5 number of days and
besides certain conseguential action
had o be taken on receipt of the
interim reports mainly from CBI: ”

gzfen frqida e & JYo aYo wido &1
gt o o wife F wAMAT WY AT
ara¥ & a7 § Wiv qda o &, w1t
1o 1o o fo wY #E gxfem friEm 3y
At w1 or Eniwe i afr g oy
A H AT AT

g3 A TN A RE F T
g 1 /o uwo fax ¥ &2z far A
a2 %1 fv g0 %o faa wix Frfrezt &
oy & o o W FYTA A=H
Ty foar (5 g9 5 & g
ATARE A AT E L AR Ao Mo
afo A WEIFEE WA F g A
g\ ¥, &g wwmr = o wefw O
721 & g ¥ Vo AT wrfo AT g34-
g Sy QAT 41 | TF qrqA Ao 9
wi Forof ¥ gy T AHA | WrT Y AT
Fetw ¥ vt wTT AT

ST AP RIIAT € AN A SX 47
Nfww 7 o ek g § gD
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YT T & o ¥t urfo WY war fiv
faed A uwo &o fag o wiw sz w0Y
=t fF gud aga wee e derar dar
&Y gwar § 1 94 g 2wl o Ay
afsat #r gt o arees § T W ot wr
oF &9 § 1 flo 7wy ¥ wgr
A FAHTY & Wi ag A arde
&t a5 §, wrd fwlen gy gar &4
&fewr 28 ard &1 e 7Y § gAY
srrAeTd &Y € oY ge-garer oy £
FARAT & FIT o7 Ior §, A
st ¥ FIT BT T S
fpmr ¥ Ar? ? gaww £ ¥ AR, Yaeg
EFT 7 7-F, grrgy fearEds &
¥, QTR X q?’ AR CHET
g Ton aifgh o gai AT agT §
o fgs |

a7 fo7 o gar7 AT & gAw
T faar P b @t & ww or
arx wE w0 Wiy af A awe
TFA FX AT I WO | gwlAn 7
g2 for fedtda oY 1 gud w9 78) 3
N FT I N TEATF T T X TF
gafre foitd o Ffea g g aan
¥ wraremq faear § f6 g Az
q7q A FT , TR UATHR F A A
& oY o Rt mrfy £ ¢ aet 4Y fomr-
wrafze Fravie smodt | gafrg & w0
g g e g g fhdw o
TA- gy | Aw f awerT WE
grga X WY awrew faq ¥ 12 Q@ W
QI & I *E Iy T WA 1 g
fox qFqEa 26T I wIF) AT
w(g® fafeed dH2fee ¥ 59 9 §
I9% WX 9T LN sy § {5 awd
AW, FAMAYT FEwT a8 Fwe A1 o
qraet and AgT & 1 & wrost wrw w2
¥ fag 89 § 1 wowy &8 w0 §
waw A
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ww &% garw 1oyt i guagr
q & qgwct wY wgr ar 5 & gy
R Ty, e GIwy F femdowe worr
wiai § | XPeT NY 9% ¥ Hew 9
s Y fowr g% 07 sasr dze
¥ oz fear qre—

oY e wvx woe : wey W R

ot oy foad : "o wrd A s
& & 1 i wi = voona freny fw
g Wi foaar § fr waafea &)
% wiEs #) fir oy sa-afee sa
a1 ) gie wrg Traw & wodr |, (suw-

W) e $E W F ) T B 519 Y
g 1hgar s §

(Interruptions)

You are trying to give protection to
the criminals You may deny that
(Interruptions )

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE): Sir, he was refer-
ring to the letter of Mr Tulmohan
Ram addressed to the Speaker obvi-
ously. He 1g alleging that it has been
done under my advice or it is drafted
by me. I want to make it clear that
although Shri Tul Mohan Ram has
been a Member of the House, 1 have
not seen his face 1 have not dealt witn
any letters which he has drafted or
nct drafted.

SHRI PILOO MODY: I did not ksow
you had to see a man’s face to draft a
letter.

SHRI H R GOKHALE: I have also
said that I have not draited any letter
for him.

Qv WAt WO 1 Qo QAo fua

q ¥ Fg yge WS )

<ot ug oo - ol @t ¥ A e
" g frar it Y T 7 A XgTe Wwd
*7 %77 § W17 7 & o %o qno Fiwr

#1 w19 §, v gfewnbamiralrafy &
& Pwere gl & 18 woelt weede R
Wy ek Lhrfpiery w) s wetg
&1

& s ) wgv wgar g e ww Ww
(Yt falde oY ae o ¥ o W w0
qRAT T

ot o wir gemr (voht) < qR Y
7 gt ¢ 1 A Fager fae ws
fafawe Y 2% | o wiw & 26 wY
3G 1 ¥ 26 TR THITE

The last two and g half hours of
a sitting on Friday shall be allotted
for the transaction of private mem-
bers’ business”

7z ww ¢ Fr wigd & 07 wrgie fafsr
an % faq ard 9 Fifveg frg wma
fragsz e s Ml B v g 1 -
Arr aF ¥ 1 wrg aF qreeos {730
w07, fwaem) v EF N 5l
-

7

“The last two and a half hours of
a sitting on Friday shall be aljotted
for the transaction of private mcm-
bers’ business:

“Provided that the Speaker mav
allot different Fridays for the dis-
posal of different classes of such
business and on Fridays so allotted
for any particular class of business
of that class shall have preced-
ence.”

T® WA WO g7 €573 AT
T g

Wigw oy g : fegd A F2
e oF r arghe Ay Fafads =1
foe st R W ERA ST Ha F
The matter is aiready fubd fudice.

ra v crmgm @ ¢



27m3  Question of

qak E} W WX F owg s}
o ag g WE ¥ =l v § @ AT
T TE FAA ®) S W osIEr W
@y

The Speaker has already given rul-
mg. Interruptions

LEHY 7T ToE By A A g
SHRI MADHU LIMAYE. Wha! is
the ruling?
st sy weg I : FAET Y wEe
£1 71 7 2 5w 13§ 9T ESHI FT IR
8 M ATTIaRGT I T AT A &
% va fo g §, = W At ol g
fakd for AT ad1gen 7R
R A TRy eSS
ArmEn s R e
SHRI MADHU LIMAYE. What 15
the ruling?
oft qw W wNT T A9 A 9
Ty ¥ o S FT RFF AFE A
e g
ﬁmﬁm'*ﬂoaﬂeﬂ"fo
£ frard vea T
o qE WA GO AT F R
g1 95 ¥ TRET ETOR KT OFE T
wtfed | gAY 36 A7E A g W AT
&27 ¥R F TR FY g TEd 1

THE MINISTER OF HOME
AFFAIRS (SHRI K BRAHMA-
NANDA READY) Mr. Deputy-
Speaker, may I submit to you and
through you to the House that I have
sent @ communication to Mr Speaker
seeking his guidance?

(Interruptions)

SHRI MADHU LIMAYE: He is not
competent? (Interruptions).

MB. DEPUTY.SPEAKER: Order
Please.

(Interruptions)
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MR DEPUTY-SPEAKER- I will not
shut out anybody .. (Interruptions)
Please listen to me This creates an-
other comiplication because the Home
Minister suo motu has come forward
with a statement before the House

(Interruptions) What he has
said just now

SHRI PILOO MODY(Godhra) .
shows that he 1s as confused about the
ruling

MR DEPUTY-SPEAKER' The Home
Minister suo-motu came forward with
a statement that he has sent 3 commu-
nication to the Speaker seeking his
gurdance That 1s what he said.

SHRI ATAL BIHARI VAJPAYEE:
Oral or written?

MR DEPUTY-SPEAKER I 4o not
know I do not know what the commu-
nication 1s but the House 1s now seized
of that matter Once a matter 1s stated
before the House and the Members
seized of that matter I would leave :*
to the Home Minister to consider
whether he should also take the Hous-»
mntc cofidence as to what that commu
nication 18

SHR1 JYOTIRMOY BOSU And
elobrate what guidance he has asked
tor?

SHRI K BRAHMANANDA REDDY:
I sent a communication m writting to
the hon Speaker seeking ms guidance
and nstructions on the matter whether
the CB1 report should be placeg on
the table of the House or not.

SHRI SHYAMNANDAN MISHRA
(Begusars1) I rise on a point of order.
If 1t so pleases you Kindly permit me
to move g motion of contempt of the
Chair against the hon. Home Minister
or I shall give it 1n writing that he has
committed a contempt of the Chair
and 2iso a contempt of the House. We
have bé¢n déaling with this issue un-
der your Chatrmarnship snd in the
meantime the hon. Minister takeg the
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matter out of the hands of the House
and out of the hands of the Presiding
Officer who happens to be in the Chair,
the hon. Deputy Speaker. This is a
grave contempt of the House and a
grave contempt of the Chair.

SHR] K. BRAHMANANDA RED-
DY¥: That communication ..., (Inter-
ruptions),

SHRI SHYAMNANDAN MISHRA:
He can gpeak later:

So, it requires your very clear guid-
ance whcether a contempt of the House
or the Chair has been committed or
not i1n taking the matter out of the
hands of the House and in hig trying
to refer it to the hon Speaker whoso-
ever happens to be m the Chair is for
our purposes the Speaker of the
House This matter cannot be refr-
red to the Speaker when we are grap-
pling with that issue Therefore, the
Home Minister has to be charged with
contempt of the House.

SHRI K. P UNNIKRISHNAN (Ba-
dagara); On a point of order, Sir.
When Mr Mishra was gpeaking, one
of the hon members opposite called
the Home Minister...... chor. ...

SHRI PILOO MODY: He iz not
even an assistant to the Deputy Whip.
He hag no business to speak to the
House and to address you from the
Treaury Benches. Let him go back
to the last bench where he belongs.

SHRI JYOTIRMOY BOSU, I will
quote from Kaul and Shakdher to show
how the conduct of the Home Minis-
ter has been unbecoming of a mem-
ber, not to speak of a minister. On
page 273 ig says:

“If a member desires to make an
observation on a matter before the
House or to ask a question from
anothey member who is speaking,
either to obtain clarification or for
the purpose of any explanation
about g matter which ig under con-
sideration of the House, he has to
address the question through the
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Chair.”

Here this is a matter which is very
much before the House and he has
tried to obtain a clarification about
a matter which the House is fully
seized of Now, Mr. Speaker is not in
the Chair at the moment. You are
in the Chair. Therefore, by addres-
sing it to the Speaker, the tome
Minister has shown disregard to the
Chair and to the House and has be-
haved in a manner which is unbecom-
ing of a member I shall be grateful
if you uphold the dignity of the
House and of the Chair by reprimand-
ing him right now.

Y srzer gt avwddy (varfaay) -
IITETET WEYEG, WA 12 I ¥ TG AIHET
faarz a7 faqq a1 gur § W) sEE
dav nEw § afady dar & qar &y
Wt go &Y 78T ¥, gw wwaw w4 & o Ag
g, &faw gw WAGT F 1 wF wANE
TE HHl ALY 4 T AL ETHT AT §
f& ag »Nav &t arz¥s ARA §)1 0
arzEw faw fhaw & wedia ag o @
8 ? faw fwaw & gawe g wdl wgtey
g efrae wr fazdt fodft § 7 oy &
g w521 1 ag NodYowrio o sy
{797 w925 97 /€Y TQT | TR 97
nF wEl qgw g1 efrET wgRg wr
daer gur ) ST hga & fa owoe
radRe @ & & 3wy amfa sdr 3
TATHE Y TG AT B wEw Ad T
AT TEET SIgdT @ at T wHAT g,
e T IGH s f T AT
uF A fE WA ¥ WET W,
gt age & fog e ¥ e faig
T ¥ g § It A frda
&, 35 &7 W W AT d gU , &7
ATAH T AT & Wr &, war wraet A
¥ 18, ean oY 915 ¥ 8 W
w aag wift It P e ¥ oo
ey wch & ONY Y ? gt
ag & fis g Wt & w0 WA
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TR FAFONE, TRy wa T
o we £ a7 § vk el & fa-drared
o o & qre AR w, w7 fg edbox AT
meRs wiw @ §, = wrgw WY
Teor arz vk § o mre At A
frdid @A srgd § &Y 3 wrg wrafe
af} &, T 5% w7 wr Y7 9EE &:.
ST MEIG WA, W g EER €
W R A WT T 52T FT HAEAAT
A AT ONT 719 |

SHRI N. K. P. SELVE (Betul):
One need not be a genius and study
parliamentary precedents and practices
to know that while you gre presiding
and when the House is seized of a
matter, 1t is your verdict alone that
will ultimately matter. But unneces-
sary motiveg are being imputed and
unnecessarily time ig being wasted
Before the lunch hour, 1n terms of rule
368, the Speaker gave a certain ruling.
None of us knew, including Shrj Piloo
Mody....

SHRI PILOO MODY: Or the Home
Minister.

SHRI N. K. P. SALVE: ....or the
Home Minister. None of us knew
whether in terms of that ruling it was
nicumbent on him to lay certain pap-
ers on the Table of the House or not.Is
there anything wrong, is it contempt
of the House 1f he asks of the Speaker
to know whether the ruling is that he
should lay it on the Table of the
House or not? However, if it com-
mends itself to you that the matter
being where it is that the ruling be-
ing vague as it is, as the House is
seized of the issue, it must continue,
why do we waste the time of the
House, Let us go ahead. He has only
said “T have sought the guidance of
the Speaker”, The ruling is the issue
10 'be tested. (Interruptions) Before
the Tunch hour the Speaker said he

given 5 certain ruling. What that
‘Sling ineant is @ matter uf interpre-

i
o
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tation. They are interpreting it in one
manner and we are interpreting it in
another manner and God along knows
what the Speaker actually meant by
that ruling. In view of this position
of the matter, it is but natura] that he
has asked what exactly is the ruling
and what he has to do in compliance
with that ruling, whether he should
lay something on the Table of the
House. Therefore, my respectful sub-
mussion before you is that in whatever
he has stated there 1s no contempt of
the House, there is no contempt of the
Chair If you are seizeq of the issue,
you arc the presiding officer, what-
ever you decide is final and we will
abide by it I think that is what he
meant.

SHRI H. N. MUKERJEE (Calcutta—
North-East): Sir, I fear, the crooked-
ness of the Government will lead to a
presumption of the criminality of their
intention.

What has happened 1s that, in the
morntng, the Speaker gave a ruling
and the trouble was that the ruling
could not be implemented on account
of the doggedness of the Government.
The Government dig not choose at
that point of time to ask the Speaker
for his indulgence for some more time
and for an opportunity to plead with
the Speaker either openly in the
House or elsewhere, if the Speaker
permitted it, to convince the Speaker
of the rightness of their opposition
The Government merely sat silent
and repudiated, in effect, the imple-
mentation of the ruling given by the
Speaker.

This was not an ordinary situation.
It was an extraordinary situation. We
have been driven to this unpleasant
situation of having to hold up the Pri-
vate Members' Business. We have
hardly ever done it in the history of
Parliament. In an extra-ordinary
situation, we are continuing the dis-
cussion which started in the morning
ang which went upto 2.30 P. M. That
extra-ordinary situation was develop-
tng in the courge of the debate when
suddenly the Home Minister pops up
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and says sorfething to farther compli-
cate the whole situatioh. I could have
aceepted the bora fidés of the Govern-
ment's position if the Governthent
during the recess had sought to contact
different parties and Independent
Members in the Opposition, hag sought
also to contact the Speaker and had
also sought to contact the lLeader of
the House who ig in Narora, accessible
on telephone, I suppose. They could
have done a lot of things in order to
get over a situation of their creation.
But they did nothing of that sort.

Sir, the debate was proceeding and
you were conducting the entire pro-
ceeding in an absolutely digmfied
manner. You have called everybody,
Congress Members and non-Congress
Members, to speak on this matter.
Suddenly, in the midst of it, the Home
Minister pops up in s own fashion—
1 am sorry, 1 have to say these things.
He iz unused to the ways of this
House, His colleague, the Law Minis-
ter, chooses to be a dumb creature, a
kind of dumb animal whose name
come to my mind. 1 am sorry to say
al] these things It 18 because of these
things that we have to go on discus-
sing this matter.

When thig matter is being discus-
sed and you are in the Chair, you are
told, “Hold your peace, We have writ.
ten to your boss elsewhere.” We are
not going to tolerate this sort of thing.
If any of us were in the Chair in your
place, we would have looked upon it
as an insult to the Chair, not personal-
ly so much but to the institution of
the Chair. Whoever sits in the Chair,
Gurdial Singh Dhillon or G. G, Swell
or anybody else, the Chair is impor-
tant, the honour of the Chair is im-
portant. 1f you, Mr, Sathe, were
in the Chair, could you let that letter
be used as sn instrument of circum-
venting the quty and the responsibi-
lity of the Chair and also the gignity
and respaet of the Chair?

You, Mr. Deputy Sbewkés: ave’coh-
ducking a debate Whish ou Hive pers
mitted. Yoy are listening to all sorts
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of pedple, thé plople on the other
side, who cannot formulate
a syllable of gignificance about parlia-
mentary propriety. Even €6, you aré
allowing ali kindg of people to take
part in the debate, Now, they come
forward with a suggestion which is &
slur on the Chafr. We are not going to
tolerate thia sort of thing. We have
all respect for all Speaker. We shall
have it again with him when he comes.
here. But that is & different matter,
The Chair has to be respected. The
Government is not expected to hold
up the proceedings like this. I do not
think the Parliament ig going to
stomach it.

I know, the Leader of the House has
to go to various places. She has so
many things to do. She has to worry
about a hell of a lot of things. I hope,
she hag written to the Speaker about
her absence. I do not know. She may
not have done so. I can forgive her
for not doing that. But I cannot for-
give the Leader of the House, from
day to day, ahsenting herself when
questions, discussions, agitating the
whole House irrespective of party
affiliations come before 1.

1 cannot forgive a person who calls
himself Shri Uma Shankar Dikshit
and who, as the Home Minister of
thig country, had given an aspurance
to this House on the last day of the
last session. He spoke on behalf of the
Government and he spoke in a manner
which suggested that he owed a duty
to this House to come before it on the
opening day of this session to apprise
the House about the progress of the
case. He has never appeared before
us since. He is a Minister without
Portfolio, But he is a Minister with
responsibility to the Lok Subha.

He should go and resd the Consti-
tution. He is responsible to the Lok
Sabha, whetber he sits in the Rajya
Sabha or wherever else it may be. H
may wmddthmﬁ‘bhlbwm"h
he may belomg, but e is respensible
Minister
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Dikshit chogses to stay away.
The ball ig.jn the court of Shri Brah-
mangnda Reddy; he is an indefinable
person—cannot~ formulate anything
because he himself cannot be defined.
‘He delights in the contemplation of
Brahma, which 18 @¥g FR AT well
beyond the understanding through
words or mental processes! I am not
surprised to see that his mental pro-
cesseg are such that we, ordinary mor-
tals, cannot get the hang ot it! So,
what can I do? The Prime Minister
is not here. Mr. Uma Shankar Dik-
shit is not here. The Law Minister is
mum. And poor Mr. Brahmananda
Reddy is preoccupied in the contem-
plation of Brahma! Where do we go?
In this predicament, he intervenes to
suggest that, because of a letter to the
Speaker, the proceedings should be
stopped. This is a reflection That is
why, an extraordinary motion has
been made in the most abnormal situa-
tion. This extraordinary motion
should be accepted by the Chair and
discussed. (Interruptions) .

MR. DEPUTY-SPEAKER:- What
happened to Mrs. Maya Ray during
the inter-session period? She must
have been to a hill station.

8he is full of energy. She is full of
vim and vigour.

SHRIMATI MAYA RAY (Raigenj):
I did not go to Shillong

MR. DEPUTY-SPEAKER: You did
not go to Shillong; you had been to
Darjeeling

Now I am not shutting this out. But
I want to make a small reference
‘There is just one flaw in the otherwise
impeccable speech of Prof. Mukerjee,
and that 15 the use of the unfortunate
word Doss’. Now may I say that the
relationship between the Speaker and
the Deputy-Speaker of this House...

AN HON. MEMBER: . .. .ig like hus-
band and wite,

MR. DEPUTY-SPEAKER: You may
be interested in wife. I am not

The pelatonship between the
Spealiar and the Deputy-Speaker is
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not one of bossg and ynder-study. We
are both independently elected by
this House and we qecupy indepen-
dent offices wuynder the Conatitution.
He discharges certain dutieg under
the rules ang 1 discharge certain
other duties. Of course, we have a
responsibility to this House, and as
far ag it lies in my power, 1 shall
cooperate to the fullest extent in
order to see that this democracy
functions and this House functions.

SHRI B. R. SHUKLA (Bahraich):
My point of view has been fully made
out by your goodself. The Chair of
the Speaker is one and the same,
though it may be occupied by diffe-
rent individualg at different times.
Therefore, my submission is that, if
any communication geeking guidance
from the Speaker. ... (Interruptions)
My submission is.. .. (Interruptions).
It is for your benefit. Kindly listen.

My submussion is that the communi-
cation which has been sent to the
Speaker is presumed to be in your
possession because you are continu-
ing in the same Chair and the same
office. Therefore, if it is in your pos-
session, then, on that basls, give us
guidance which is sought by the hon.
Minister. If it is not in the possession
of the Speaker and, therefore, it is not
in your possession, kindly ignore it
and give your ruling independent of
whatever communication has been
made.

SHRI S M. BANERJEE (Kanpur):
1 have lhstened to the submissions
made by my vanous friends. But I
was surprised to hear that the hon.
Home Ministe? hag invited a direction
from the Speaker XKindly remember
that when Shri Ishaque Sambhalj was
the Chairman. he got something in
writing from the hon Speaker to put
it before the House and he did it
and had to face the music. Still he
carried out the order of the Speaker,
Even then, when the hon, Speaker re-
turned to the Chair, he said that he
was going to uphold whatever the
Chgair might bave said
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Here, the Speaker knew very well
that the matters were continuing.
Then in all fairness to you and in all
fairness to the House, he gshould have
continued in the Chair because what-
ever happened in the morning, it was
based on a ruling given by the hon.
Speaker. I have quoted instances and
it is correct that the Speaker gave
a ruling that if anything is quoted
from any document, it should be laid
on the Table of the House. I can quote
verses from the works of Tagore but
do you think 1t js all my creation? 1
can cram the whole report and produce
it without quoting. Even then it is
a quotation. Quotation 15 a quotation.
Otherwise, right frcm the childhood
we were asked to cram so many things,
but do you think 1t is all our creation?
I can quote hundreds of Ghazals from
Begum Akhtar’s records. Do you think
1t 18 all my writings? I am surprised
there are too many quotations in his
speech. Do you think only if the in-
verted commas are there, it is a quo-
tation, otherwise, not? I knew Mr
Reddy is a very able person but even
during the probationary period he is
committing such mistakes. He may
not be confirmed. Sir, you use your
own discretion and give a final ruling.
Had I been in your place, 1 would
have asked the Minister to go out and
adjourned the House, and we would
have all met on Monday in a cooler
atmosphere. I would request that
when you are occupying the Chair,
you are the Speaker If any Chair-
man, Mr Sathe included, is occupying
the Chaijr, he is the Speaker. I am
sorry. They should have apologised
to the House. Mr. Gokhale is here.
Mr Uma Shankar Djkshit gave us an
assurance and he lost his portfolio.
Let the Prime Minigler come. With-
out the Prime Minister, nobody can
give g decision, whether Speaker or
non-Speaker,

SHRI SOMNATH CHATTERJER
(Burdwan): In the morning, when the
hon. Members on this side were ask-
ing for laying the CBI report on the
Table of the House, the ground on
which it was being resisted by the

hrn Wisen Waictse smene dhad Taa Lad
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not quoted from the report, He took
refuge under the second proviso to
Rule 368 trying to suggest that what
he gave wis only o summary in hie
own words ang that he had not quot-
ed from it. Mr, Speaker never sug-
gested that the document cannot be
laid, .

On the other hand Mr. Speaker was.
very clear that if the Minigter haa
quoted from report, it was the duty
of the Minister to lay it on the Table
of the Houge. Throughout the Morn-
ing session this wag strenuously resist.
ed by the Minister and some Members
on the Congress side when this mat-
ter wasg continuing to be discussed.
After the lunch recess thig reference
tuo a letter or communjcation sent to
the Speaker 1s made. This i1s nothing
but a deliberate attempt to scuttle dis-
cussion 1n the House, under your
Chairmanship, and to tie your hands
so that you may think more than
once before you decide and give your
ruling thereupon. And also it im-
hes that you should wait for the
decision of the Speaker op this com-
munication (which has been sgent to
him) and that you should not try to
come to your independent judgment
and sc on. The attempt is to try to
interfere in a manner which 1 may
term ugly, and trying to scuttle dis-
cussion There 18 no provision in the
rules for seeking guidance from the
Speaker You have got all the powe:s
of the Speaker when you occupy the
Chair. Therefore, 1 don't know why
this information has been given t0
you and to the House, except for
scuttling the discussion in the House
Sir, 1 appeal to you to decide the
matter according to your conscience
An attempt is being made that per-
mission of the Speaker is required
that is, from Dr. Dhillon, and they
cannot decide on their own, to lay 1t
on the Table. Their attitude, I should
say is mnot only unbecoming of a
Minister of the Government of India.
but, Bir, it is a clearly derogatory
attitude towardg the House and pro-
per steps should be taken in this
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. oy o Qo ferlt (Rarentx) :
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grev ¢, o ag €@ v 7 I
ot 7 gdfefwwes: qmr ar fo w &
o &% %7 w1 waww &, g9 ®1 AW
dfat fo & wgr o | O ¥ AW oW
amgfr #a gt mf ? m A A
wfon 8 & g waww = &) @vw 5
¥% # 31 g whan & g A&t ot
A 31 g7 IaR $1€ ad IFHAAGT A

PROF, MADHU DANDAVATE
(Rajapur): At the outset I would say
this , Sir. I any Member of this
House, (including any Minister) sends
any ‘private’ communication to the
Speaker or any one else privately,
we are not at all concerned about the
communication. Without this House
knowing if a Minister sends any com-
munication to the Speaker we do not
feel concerned about it at all. And I

_ will quote the precedent. VYesterday
| when the Minister for Parliamentary

AGRAHAYANA 1, 1898 (SAKA)

Privilege 386

Affairs got up here and said that we
should take up the next item on the
agenda, that is, papers to be laid, many
of us got up and said, when we ad-
journed for lunch at that time the
Speaker had not made it clear ag to
what will happen after the lunch
break. Therefore, it was considered a
continuation of the morning stage. At
that stage the hon. Minister said that
during lunch hour he had talked with
the Speaker. And you rightly said
what private conversation took place
between the Parliamentary Affairs
Minister and somebody else is of no
consideration to the House at all. If
that were to be quoted to the House it
would not have come before the House
at all. But if the Minister quotes that
he had talks with the Speaker on the
Floor of the House then that becomes
part and parcel of the proceedings of
Lok Sabha. Sir, you in your inimi-
table and humorous style said that if
I try to bring into discussion my own
wife, even she will become part and
parcel of the House. Then Mr. Baner-
jee jocularly quipped: Don’t bring
your wife into the picture unless
somebody else will demand that she
should be laid on the Table of the
House. '

Sir, on the basis of the clear under-
standing given to thus House and on
the basis of all the past traditions you
rightly said that what transpires bet-
ween the Minister and the Speaker or
anyone else outside does not become
the property of the House. But when
it is quoted on the Floor of the House
that becomes the property of the
House and part and parcel of the pro-
ceedings. Here the Home Minister
has not merely sent a communication
to the Speaker seeking his guidance
as to what is to be done about the
CBI report but has had the temerity
to say in the presence of the Deputy
Speaker that I have sought clarifica-
tion and guidance from the Speaker.
He has the temerity to say so in your
presence, We are not concerned with
who sits in that Chair. We are only
concerned about the Chair.

. (Interruptions)
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When -he shows. the temerity to make
the statement on the Floor of the
House in the presence of the Deputy
Speaker, let me make it clear that we,
‘the Members on the opposite side, are
not concerned with who sits in that
Chair—whether it is the Speaker or
‘the .Deputy Speaker or whether it is
the Chairman—but it is the Chair that
we respect. I would go to the extent
of saying that tomorrow even if Shri
Brahmananda Reddy sits in that Chair
we will have to respect the Chair.

Therefore, we feel in your presence
and in the presence of the Members
of the House when. he has said I am
seeking guidance from the Speaker,
it- is an insult to the authority and
«Chair of the House. This is a con-
tempt of the Chair. Therefore, not
only must he apologise but I would
also suggest that Shri S. N. Mishra’s
motion expressing concern of the
House should be taken up.

SHR] K. BRAHMANANDA REDDY:
I have greater respect to the Chair,
whoever is the occupant, than many
others who profess it.

Now, my submision, as I have al-
-ready stated, is that I have sent this
communication—written—to the Spea-
ker during lunch. (Interruptions).

st sAzaT faw : (z=rtemare) a3
AR ARG L AE P Ta@d |

=it es fagrd avewat . a9 mEe
T Fig owT ¥ 91 @Y A | GgA AQT

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr. Deputy-Speaker,
Sir, we, on this side, are actually feel-
ing about what the hon. Members
:from the Opposition feel that the
dignity of the Chair should always be
-maintained. It is only a question of
understanding and interpretation on
whether a minister, by writing g com-
munication to the Speaker, and that
too in this particular case, had in any
way brought down the dignity of the
Chair presently presided over by you.
The question is very simple. Every-
body knows that. The hon. Spea-
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ker gave a ruling.. That was not a
ruhng in my opinion’ but ‘it was only
stating the facts under the rules from
Parliamentary Practice of Great Bri-
tain—May’s Parliamentary Practice—
or also of the House. If something is
quoted from a.document a Member
has got the right to demand that it be
laid on the Table of the House. The
Speaker gave this as a ruling in this
particular case because since the
Minister was quoting from a docu-
ment, that has to be laid on the Table
of the House. He did not clarify the
position, He had given the ruling.
But, later on, it transpired—only a
few minutes later—that on this point
he was silent and, therefore again, the
Members from the Opposition ross on

their feet to say ‘what about this do- %

cument?’ In the meantime, the Minis-
ter came and said that he had not
quoted from the document. He said
that he was mnot referring to the do-
cument. When the hon. Members
stood up, the House was adjourned for
lunch.

As the hon Members on the Opposi- %

tion side and this side as also my hon
friend, Shri Salve and myself said,
they could not understand his ruling
as also what the Minister intended to
know from the Speaker and what was
the meaning of his ruling. Did he, by
that ruling, ask the Minister to lay it
on the Table? What is he to say on
the Table of the House? He has writ-
ten a letter subsaquently, Du-iag the
lunch hour, that communication is
made in the name of the Speaker. The

Minister, during lunch hour, wrote tog

the Speaker. Why? Because the rul-
ing was given by him and he has ask-
ed him as to what is meant by that
ruling? ‘Am I to lay it on the Table
of the House or not’ he asked him.
There was not the slightest inten-
tion on the part of the Minister to
show disrespect in any way or the
slighest sign that he had in any way,
insulted the House in thiz case. My
second point is this. After this com-
munication, if he felt that he was to
give a ruling, possibly he might have
or he might not have passed that on
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confused, Nobody knew what the

the being ruling was. Severgl attempts were
disgussad in the House, the Minister made on our part to ask you to repeat
#ys ‘I had sought the guidance of it or at least to tell ug he gis of it so
the Speaker’, Because you are now in that the debaty thereafter could have
the Chair at the present moment, proceeded on the basis of known facts
you can give your ruling if you instead of an illusory, imagined ruling
want: 1 do not know whether the that may or may not have been given
previous ruling of the Speaker can and can only be ascertained after we
be superseded by your ruling. I have see the record, after we see the um-

R
§
|
"
g
H
-3
g

nothing to say on this. corrected record, after we see the cor-
1645 brs, rected record, and only then we know
what was the fact. This has been am-

[Mr. Sezaxza in the Chmr] ply proved by the fact that the Home

I submit the Ministey has not com- Minister himself had to write to you
mitted any indiscretion in writing to and ask you what did you mean.

has not Now it is quite evident that in the
shown any disrespect to the ruling that was given, only one point
Speaker who was in the Chair. has been pitched upon, the question

. of guotation, whether it wag a quota-
SHRI PILOO MODY: Shri Bhag- tion from A, whether it was a quo-

wat Jha Azad, an hon. member, want- tation from B, whether it was & quo-
ed to know what is wrong. Iwill tell gauion ot all. Bot thi; is oot only ome

reason why we have asked for that
casion, Shri Brahmananda Reddy, the document. That document is our

Rt. hon, Member for Home Affairs, right. It should be in our possesion
did not specify that he had sent this mdithunothinl'todowﬁ:'he-
communication during lunch time. ther it was quoted or non-quoted. It
His Iater interpretation where he says is Government's argument that ‘beca-
it, we accept. Then I would like to use we did not quote from it, that is
ask if he did send that Quring lunch why the House is not entitled to it’.
time, why did he not come and tell It is absurd, it is rifficulous, and for

the Houste the moment the House .. ¢, ;neak ang debate that for two
reasgembled at 3.30 instead of telling hours is even more ridiculous.

|

SHRI MADHU LIMAYE: One Talking about quotations, this is
hour. rather interesting. The other day the

SHRI PILOO MODY: The second Prime Minister awarded the Nehru
thing is this. ltuthe Home Minister Award to Mr. Andre_!alraux. Very
wishes to find out something from the interesting. The citation read:

Speakar—and for us the Speaker is «Andre Malraux burst Euro
the man who ocoupies that Chair— A Do
has he sent the communication to the but as an event”.

Speaker and to the Deputy-Speaker

in the Chair then? That communica- Malraux’s own book had this quota-
o e sty -

sen - «

deal{ with, That also was not done. Malraux entered into European

consciousness not as 8 writer

Whether you are responsible of your w
office is meponsible, I will not say I but a5 an event”.
xﬂ%mmt%hmmm The citation eaid:

VQW
‘s Thindly, I een understend the con- i s Gog thre.
tutiob created I the ming of fhe ugh bis own Gode”.

Home Minister, because all of us were Malraux had said, page 208:
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“Each man epproachex God thro-
ugh his own Gods”

The citation read:

“Malraux's culture is, first and
foremost, & vast resurrec-
tion’.

Malraux’s book p. 246:

‘Let us not forget that culture is
but first and foremost a vast
resunvection”.,

The citation:

“Nehru wanted India commitied
to 3 umque destiny dedicated
to becoming the conscience of
the world”.

The book, p. 143 or 43—may be a
musprint:

“Nehru wanted to see to it that
India is committed to a uni-
que destiny dedicated to be-
voming the conscience of the
world”.

You have io decide whether Mrs.
Gandhi was quoting Malraux or she
was coming out with original ideas in
the citation on Mr., Malraux. If you
maintain the first then we have to
say that Mrs, Gandhi is a plaginrist.
It you maintain the second then we
have to say that she is dishonest. You
take your choice, Would you like to
refer to her as a plagiarist or would
you like to refer to her as dizshonest?
The fact of the matter is that the
same sort of tamasha is going on
here—some words, could not concei-
vably have come from the mind of
Myr. Brahmananda Reddy, coulg not
conceivably have come fiom the mand
of anybody except if it was a direct
quotation from not only the report,
but the charge-sheet which must have
come out of the report. Thi. is the
report about which I have already
submitted. Why this tussle hag deen
going on, as Prof, Mukerjee revealed
& you is, communication hes broken
down between Narora and Delhi....
(Interruptions)
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‘This so calied braing trust without
any evidence of brains is going to de-
decide the future of this country.
Communications have broken down
and therefore no instructions could be
received whether the report should be
placed or not. And the poor Home
Minister has written to you merely to
seek more time so that comunications
can be established.

Earlier it was said by Prof. Muker-
tee that the Leader of the Houiz
ought to be here. She has ail but
tisapocar +J from  Patiament and
therefore I have to openly confess
that I do not recognize Mrs. Gandhi
as the Leader of the House at all
Because the Leader of the House can
only maintain that she is the Leade:
of the Howse 1f she occacionaly at leas
for an hour o1 two every day puts it
an appearance. Unfortunately we are
left with two pecople in this House,
one is the Minister of Parliamentarv
Affairs, 1 think he does ine best h
can to deputise for the Leader An.
then Mr. Banerjee. Parliament ha
becn reduced to a monologue in which
Banerjee talks and Mr. Raghu Ram-
aiah listens,

I think this thung has gone on fm
long enough. There is ample argu-
ment for you to reply categorically to
the note sent to you by the Hom-
Minister: that yes, the report of the
C. B. 1. hao to be placed on the Tabl»
of the House. Had you done this had
communications perhaps been better
with Narora had you done this theiwe
would have been none of this and w-
would not have wasted this time, We
would have been on private Member-
bers business and the House would no!
have had any quorum and all o
them would have gone home.

ft wiere firm : wtow W,
e Rt G o gr g A
. F-RTC W guT ST IV WET
g imeacdd, | | | waw ey
W wre uri §, oY §Y oA § g
Wz wg o Wik 41wz W i O
feafoat oY mmtil
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MR, SPEAKER: Aller I left, the
Home Minister s, a letter to me, It
came in my absence. I left here at
& guartey to three for lunch and I
had hardly finished my lunch when I
received g call from my Private Sec-
retary saying that the Home Minister
had sent a letter and asking me, “Are
you coming or should we sent it
there?” I said, I am coming after 10
minutes, When I came and saw tle
Tetter it was 4 o'clock. You had al-
remdy fixed the meeting of the Busi-
ness Advisory Committee. I thought
since you will be coming there, it is
much better that I discuss it with you
et that time. But in the meanwhile,
¥ came to know that it has been refer-
red to in the House already. It would
have been much better if he bad not
referred to it till I had met them in
the Business Advisory Committee. But
it was alreadv going on in the House.
T thought if he referred to it, he might
have also referred to the contents. Of
course, the lelters are addressed to
the Speaker and not by my name.
Mr. Piloo Mody, when you talk, you
should talk with some responsibility.
3 would request all of you to see the
proceedings. I repeateq the ruling &
or 6 times. Fvery time yon agked,
“What is the ruling”, I saig I have al-
ready repeated it a number of times,

]

SHRI PILOO MODY: You should
vas; the same stricture against the
Home Minister ulso because he alsn
did not understand your ruling.

MR, SPEAKER: He understands it
and you understand it also The
ruling'iz not so complicated. After all,
1 just repeated what has been said
by the House of Commons Spenk-r
and by my predecessor. I said, we
recently discussed it aiso and this 's
the interpretation,

SHRI PILOQ MODY: There was no
ruling at all,

MR. BPEAKER: You take it like
*:;!;. But it wee repeated ¢ or 5
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SHRI PILOO MODY: A non-ruling

does not become a ruling simply be-
cause it is repeated 4 or 5 times.

MR, SPEAKER: Don’t try to ridi-
cule everybody. You have this knack.

SHRI PILOO MODY: There is no-
body here who thinks there was a rul-

ng,

17.00 hours,

SHRI H. N. MUKERJEE: Our con-
tention is that your ruling ig not being
implemented in practice. It must be
enforced.

MR. SPEAKER: That ic a different
matter, The rulion was there, There
was nothing much to vay except that
whey, a member or a Minister quotes
from some document, it hag to be laid
on the Table. There is nothing mue!
to say or elaborate. It ia a gimple
thing—when somebody quotes some-
thing, it is lai@ on the Table of the
House, Shri Hiren Mukerjee now
«ays “the ruling was alright; our con-
tention was that it is.not being imple-
mented”. It is not my fault. I gave
the ruling. Now the Minister takes
up a different position that he did not
quote from this and that.

SHR] SHYAMNANDAN MISHRA:
All the greater reason that the House
must insist that your ruling must be
implemented, As it is. if your ruling
is clear, categorical and unambigus-
ous, why are they hesitating?

MR. SPEAKER: The ruling is given
for implementation and not just for
reading. But the Home Minister took
up a different position later on, that
the ruling refers to quoting from a
document and that he was not quot-
ing, whereas it is contended on this
side that even though the inverted
commag are missing it is a quotation.
The whole of the debate was diverted
to a matter which was so unfortunate.
Now, if all you agree—I wonder it
there will be any use in prolonging
it—the letter will be laid before you:

SHRI SHYAMNANDAN MISHRA:
Which letter?
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MR. SPEAKER: The lstter which
the Home Minister wrote to me.

SHRI SHYAMNANDAN MISHRA:
It is an insult to the House, an aifront
to the House. We do not want that,
In the midst of the discussion we can-
not entertain any letter......(Inter.
ruptions).

PROF, MADHU DANDAVATE: Sir,
when you were not in the House, S8hri
Shyamngndan Mishra raised the ques-
tion of the contempt of the House
comtitted by the Home Minister. He
has formally given a motion to you
through the Seceretary-General. Now
Shri Shysmnendan Mishra might be
permitted to make hig submission on
the issue of contempt....(Interrup-
tione)

ft whee few : sow W

& X @ Y wgr o e wod oyt W
T Y auar § G gw AT wT @9z W
At o W xy WY arm ) gw W oar
wvar § fe oy wy g ) whie ew
firen s gt g W L . .
(wrwwrw) . | . g G o vy gAR
&Y are Wt €T | gw o Ay awa §
Lo quaz A sy L ar
&Y qar aok § 1 W § w9 qux
w#&r vy

MR, SPEAKER: I am not coming
into this. I will ask the Deputy
Speaker o sit here,

ot Wiy faw ¢ oo aw Y W@
wwrid ox & &5 wrsw o7 a9 4 B
v oy & &5 araer ) & agy ff e
Frrc g ) Wfea & ea< tmar § we WY
BEagEvaNaeawatl .
(vuwwrn) . | .
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weafekwa gy §, vafrg ok favrs
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Aahruthhrultnghmmmod.
1 am prepared to withdraw it. You
may ssk the Deputy-Speaker or any
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other Chairman to come and sit heve
and give the ruling. 1 want to make
it very clear. I withdraw the ruling
ang you name any Chalrmian or the
Depity-Speaker. He may come bere
and give the ruling, I am not prepar-
ed to listen to auch talks. Lot any
gentleman from the Opposition or
from thig side come to the Chalr. You
name any Chairman. He will come
and give the ruling.....

SHRI JYOTIRMOY BOSU: When &
ruling has been given, it is absolute
and final. You cannot withdraw it

MR SPEAKER' I offer it. When
you nre dissatwsfied and I also accept
that you are dissatisled, the only way
ont 18 I withdraw it. Let any gentle-
man come and sit here and deal with
it. 1 am no! prepared to deal with
this subject. 1 am not prepared to
listen to this debate.

SHRI ATAT, BIHARI VAJPAYEE-
Let your ruling be implemented. .
(Interruptions)

SHRI JYOTIRMOY ROSU" It ig not
left to yvour pleasure to withdraw 1t

SHRI H. N. MUKERJEE: There
was not provocation for you to leavs

MR, SPEAKER' 1 think there may
be some feeling mn jou that, perhaps
the Chair 18 catung on this side. !
want to be abnolved of this. I am
askmyg others to sit through the de-
bate, I will come on other occasions
I offer it to you As my esteemer
friend, I request you. I will come on
othey items,

PROF. MADHU DANDAVATE
Thin is very unfair to the House, No
member guggested it.

MR, SPEAKER: 1 leave it and you
deal with jt,

PROF. MADHU DANDAVATE
What about the contempt motion®

MR, SPEAKER; Regarding this, it
will be deatt wuhbymyeouome
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I will gladly accept the findings of
my colleagues and all of you.

PROF. MADHU DANDAVATE:

Kindly take your seat. We want to
. mmake a submission to you.

In your absence, Shri Shyamnandan
Mishra has given notice of a motion
of contempt and he should be permit-
ted to raise the motion before the

House.

MR. SPEAKER: I tell you, I am fed
up with all this. Everytime you sit
like this and something dawns on you
at the end of the day. Why do you
wmot take up definite decisions? You
ereate headache for +the Speaker
and Members all the time and after
a@ll this you come with this letter,
‘No, no. We put it to you’ Why de
you not make up your mind earlier?

SHRI .SHYAMNANDAN MISHRA:
I have made some preliminary re-
marks gbout the contempt that has
been committed against the Chair and
the House. But this is the formal mo-
tion of which I have given a verbal
notice earlier. For the information of
the House, I will reaq it:

“The House is of the opinion that
the Home Ministey has committed
a grave contempt of the Chair and
the House by making a statement
in the midst of a discussion on the
gquestion of laying the CBI report
that he has sought the Speaker’s
guidance in this respect, thereby
blatantly seeking to take the matter
from the jurisdiction of the House
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when it w. raised and seized of the
matter and from the jurisdiction of
the Deputy Speaker who was in the
Chair at that point of time.”

SHRI S. M, BANERJEE: I rise on a
point of order.

MR. SPEAKER: It all happened
during his time. He will now occupy
the Chair.

17.19 hrs.

[Mgr. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY SPEAKER: Let me.
understand. Please sit down, Let us
restore some amount of normalcy. Let
me understand what is the issue at
the moment. So many things are
there,

Now, as far as I can understand, a
certain point was raised, At this point
I would not say it is a motion because
a motion has got to be considered and
whether I can accept that motion or
I cannot accept it....

SHRI SHYAMNANDAN MISHRA:
The Speaker at that time has accept-
ed T, A

MR. DEPUTY-SPEAKER:
do not know.

SHRI SHYAMNANDAN MISHRA:
There was no objection from the

Chair. I was allowed to move it and
I have moved it.... (Interruptions)

That I

PROF. MADHU DANDAVATE: Sir,
Mr. Mishra has already put the mo-
tion formally before the House; it is
the property of the House.

MR, DEPUTY-SPEAKER: I am in °
the hands of the House. 1 left the
Chair when the honourable Speaker:
came, but I did not leave the House,
I was sitting there....

SHRI MADHU LIMAYE: For which
we are obliged. ...

MR. DEPUTY-SPEAKER: Honestly,
I did not hear it, whether Speaker had
said that he had accepted the Moticn.
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SHRI D. N, TIWARY (Gopalgan)):
We, Never.

SOME HON. MEMBERS: No,

SHRI MADHU LIMAYE: He did not
say; but he did mot reject it either.
(Interruptions).

MR, DEPUTY-SPEAKER: Order
now. It is correct that Shri Shyamnan~
dan Mishra has read out that Motion.
But as you know, it has happened
several times, we read out a Motion
even before a formal consent or ap-
proval is given by the Spesker. So I
think we are still on that point just
at the moment...

SHRI MADHU LIMAYE: Whether
it is admissible....

MR DEPUTY-SPEAKER: Correct
He had read it out. Memberg have
been speaking for two hours or so
submitting that the motion should be
accepted and therefore I am still on
that point.

Now, shall we proceed with it? Or
do you want to make any more sub-
misison, plesse?

SOME HON. MEMBERS: No,

MR, DEPUTY-SPEAKER: Now, Shri
Mavalankar,

SHRI P. G. MAVALANKAR (Ahme-

Motion, My Wwounld have st onhee inter-
rupked him asd wonla dave said: No,
09, no. I de net allow you But he
. B e

. M Talte 40y
kind of objection, but on the scutrary,
listened and permitted Shri Shyam-
nandan Mishry to read out his motion,
obviously, {o my mind, means thut the
hon. Speaker hag held that Motlon {a
order. That is numbier one.

Now, Bir, I want to make one sub-
mission befors I go into the second
point that I wanted to raise. A lttle
while ago my hon. and esteemed friend
Prof. Hiren Mukherjes has sald that
this House has been reduced to more
than a cypher, by the Leader of the
House and by this majority of 370 and
odd in this House. Sir, the Leeder of

the House—I have been watching this
for the last two years and more--is
hardly present in this House except
on Wednesday when she has to, be-
cause it happens to be her Questions
day on those days. I have been watch-
ing matters of this august House for
8s long a period as 10 years, 1948 to
1986, not from the place where I am
sitting now, but from the Speakers’
Gallery, just above your head over
there, and in those 10 years, I don't re-
member a day when the then Prime
Minigter was absent on any day; when-
ever I had occasion to be in the Bpea-
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and Heaven knows, what they
ibrel {Interruptions) ;—to discuss, per.
hapa, about gnap poll or general eleo-
tions in the whole country. (Inter-
ruptions). But let me say this to the
Prime Minister and her vast majority

bere: it you want a sgnap poll tomor-
oW, we are ready this evening! Let us
settle it by going to the pecplel

MR. DEPUTY-SPEAKER: Mr.
Mavalanker I thought you were
making a submission on the admissi-
bility of the maotion.

SHRI P. G, MAVALANKAR: In
order to spesk on the admissibility of
the motion, I said, I am speaking by
way of preface about the dignity of
the Chair.

MR, DEPUTY-SPEAKER: I do not
think that is relevant.

SHRI P. G. MAVALANKAR: That
is refevant. My friends on the Cong-
ress bencheg should remember that this
Chair i# occupied by people who have
been known for their independence of
thought and impartiality and that the
Chaiy has come today in disreapect be-

way of inguiry in regard to this case
will be in the custody of this House
and e Government will come to
this House and inform the House and
sesk guidance of the House and then
take appropriste sction. Instesd of
doing that they have decided to
bypass the hon'ble House. Can we
all that?

At 3.20 »ov. when you came to pre-
side it {hy Home Minister wanted

House at that point of time, That is
why Mr. Mishra's motion ig very much
in order because he is saying in his
motion that the Home Minister by
sending the communication to the
Speaker and adding lafer, after 45
minutey, that that was sent during the
lunch hour—another additional expla-
nation by way of trying to defend an
already weak case—and then he says
that the Speaker will decide which
meant obviously that you as Deputy-
Speaker sitting in the Speaker’s chair
were not to be consulted because they
thought your ruling would be perhaps
embarrassing to the Government. The
whole point is whoever sits in the Chsir
continues to take the responsibility
and power of that Chair. If the Spea-
ker left the proceedings before lunch
hour and then after lunch hour when
you presided it was your responsi-
bility to carry on but the Home
Minister, 1 charge, deliberately and
wilfully ignoreg you and the Char
and the Parliament and the

1
pris
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MR. DEPUTY-SPERAKER: Just a
minute. It is not a question of catch-
ing the eye. Here, the Members have
made submiggions with regerd to
admissibilty of the Motion. I am
calling those who havé aiready mede
gsubmissiong for the second time.

SHRI 8. M. BANERJEE rose—
MR. DEPUTY-SPEAKER: You bave
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spoken ¢n this. Let ys not mix it up.
det us talk one by one. Thoste who
have alyeady spoken I am noi calling
them. Plemse do not insists. Mr.
Banerjee, don't complicate the matter,
1 will do everything. Now, Mr Raghu
Ramaish.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): MR. DEPUTY SPEAKER, | am
not here on the technical aspect of the
motion This august House, while con-
sidering a serious matter ke this
must not rest merely on technicalities,
The prime charge levelled against my
coleague, the Home Minster, in this
motion is that there is an attempted
contempt of the Chair and of the
House,

Sir. I would like to say here and now
categorically that there has never been
nor there would ever be any such in-
tention as Tar as the Government 18

concerned  (Interruptions). Let me
state the facts I am not yielding
{Intorrupfrons)

SHRI JYOTIRMOY BOSU- Sir 1 rise
on a pomnt of order.

SHRI K. RAGHU RAMAIAIL: 1 ym
not yvielding 1 dig not disturb any-
body 1n the Opposition. T do not wvart
to be disturbed 1 am not vielding
I js not fair. Thig kind of bullying
will not do. We have a right to speak
on this side Since morning I h.ve
not zaid anything T must be heard
This ig a serious matter and the whole
House must hear the entire story be-
fore we come to Any decision

Sir, this moarning, when the hon.
Speaker gave & ruling—1 am not going
into the merits or demerits of it—there
was a widespread expression of feel-
ing on the Oppesition side and they
said that they would like the CBI
Report, or whatever it is, to be placed
pefore the House, Thiy wag the de-
mend. Then the House adjourned for
junch. The Home Minister, in order
to show respect tn the House, throuch
tha Chair, Wanted certain doubts ‘o be
cleared and he wrote to the Speaker
2 he mentioned just now. Because
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that was lunch hour, and the Houss
was mot in session, ax Mpn Bhagwat
Jha Azad and some of my colleagues
said, there wag then no other sltertie
tive but tp adresg the Chair. During
lunch hour, it js an empty House, Do
you want us to address the empty
House? You have to address the
Chair, So a letler was gent o the
Chair asking for some clarification,
direction or guidance or whatever it
is, There ig no other course for that.
Then, you were good enough to come
and occupy the Chair. Now, if it was
meant to be a communication be-
hind the back of you, as some Members
said, there is no need for the Hom.
Home Minister to mention it in the
aopen House, The very fact that he
mentioned it in the open House that a
communication wag sent to the Chair
shows that he does not mean disrespect
to You

On the other hand, he wanted to
brne to your kind notice that such a
tummunication was sent. It shows
respecy to you so that you may mnol
function 1 a vacuum, (Interruptions)
so that the Chair and the House dc not
tunction in a vacuum So that it may
not be saig thay we have not brough
it to the notice of the House and »0
thut it mav not be said that we have
rnne romethirg Lehind your back, Thes
exuctly was hig purpose in bringing 1
tn your notice in the House and m the
manner as it wag done I would like to
sav that there is absolutely no questto v
of contempt of thig House. If the fact
that he addressed a leiter to the Thair
during lunch hour is a contempt 1 do
not know what the Law of confempt
8. 1 am o Barrister and 1 know sote-
thing of the English Law of Toris
Contempt. Thig is the highest respect
shown to the Chair to ask for guidance

SHRI SAMAR GUHA: The whnle
matter appears to be as if it is some¢
wrangling over a procedural mstler
Bui you will appreciate that the
whole matter from which it started hma
a serious imoprtance which {nvolves
not only the honour of q.he‘ membore
of this House and the dignity of the
Chair but also the Whole concept snd
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values of the institution of parliamen-
Chair but also the whole concept and
But you wil] appreciate that the whole
matter from which it started has a
optly the honour of the members of
this Houwe and the dignity of the
serioug importance Which involves not
tary democracy itself. That jg the rea-
son why this is agitating our mind
The Government was trying to change
their stan dfrom one to the other and
trying not to come out with the facts
This is what ig agitating our minds.

Before 1 proceed, I want to know
when the hon, Home Minister wrotr
to the Speaker whether the report of
the C.B.I. bag been sent alongwith the
letter to the hon Speaker. Thig 1s
very important It is not my guspi-
cion. You wil remember not one but
fhree very important nationad dailies
in Delhi have expressed their doub
about the integrity of the CBI itscif
and said trat at the behest of somc
hwgher authority the CBI may cven
change the content of the report. 1°
the hon. Ministey wag sérious or
sincere in seeking the Speaker's guid-
ance. he must submit the CBI report,
if he hus not done, so, immediately to
the cffice of the Speaker

The decond point ig this T was
rende to arcept the explanation that
has bevy given by my hon. friend,
the Minister of Parllamentary Affairs
He wanted to create the impression of
taking the Deputv Spesker into con-
fdence nng not doink thing m  tnhe
backgrouh® Wity that very good
motive, he made that statement that
the TIome Minister had written to the
hon. Speakcr for hig guidance.

Tht ur sbe what actuslly happened
The Kon.Home Minister came rut with
the informetion about the faci' of @
letter he hia® addressed to the Speaker
not in'the beginning. First he said he
sought the guldance a? the Speaker.
For what 'purpose? Membery weore
agitsied. Then he said he Wanted to
fing qut whether the CBI report shrold
be plated on the Table or not Then
there was a Hafla and when arguments
were' being mutie, he came out with
the information that he had written
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during Junch hour. Now the pon.
Minister of Parliamentary Affairs has
said that he wanted to take you into
confidence and wanted to honour you.
Therfeore, he made that gtatement that
he had written to the Speaker. If he
was serious and gincere in what he has
said, what shuold have happened? At
3.30 when the House reassembled,
when you took the Chair, jt was the
first duty on the part of the Home
Minister to communicate to you and
through you to the House that he had
writlen a Jetter to the Speaker. T:.s
was what he wag bound to do. But he
did not do it. Fifteen minutes. twenty
minutes, half an hour passed, then aw
hour passed and then he disclosed that
he hag written to the Speaker. When
did he disclose it? When you made
the observation that you were not sub-
ordinate to anybody. The office of the
Speaker and Deputy-Speaker i& 2
whole, an office in continuily. The
Speaker and the Deputy Speaker have
a continbous entity. You have your
own 1~depen lont jud ement. Without
: Hributing motive this is (he reason-
zhle internretation one can put on i
hecause the Home Minister found that
vou may give an independent yudae-
ment or ndepeudent TUng to clarifv
the con‘usion created by the formrer
ruling of the Speaker, just to scuttle
that possibility, he came gut with the
statement that he had sent a commu-
nication to the Snesker seeking his
guidanee  whethre t the CBI reptr
shuold bhe laid on the Tabel or not.

7Ti.:1~forc. what the hon Minister of
Parliamentary Affairg has said may not
be the corect verswoon om the basis of
facts, though 1 want to believe him.
But interpretation of the facts leads
to a contrary impression, that the
Home Minister wanted to gouttle the
possibilty of your giving your inde-
nedent opinion or independent judge-
ment over the matter

The matter has become 3o gerious,
not only in regard to the procedure,
not only in regard o the right of the
Speaker or the Depuly Speaker. Whem
the matter was geized by thig House
he shuold have communicated to this
House Why is ail the oppoaitions
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united? The resson ig that the whole
country is Jookin gto us because it 1+
volves the honour, dignity, integnty
ahd the very concept of parliamentary
institutions. That is why the opposi-
tion is go agitated and people outside
are also agitated. It is a fundamental
thing that involves the dignity and
honour of not gnly Members of Par~
Hament but the institution of Parhe-
ment itself. I think therefore that
you will gecept thiz motion and allow
it to be discussed so that through this
motion if need be other matters also
csn be brought up for giscussion.

SHRI DINESH SINGH (Pratap-
garh): We are now apparently mak-
ing our observations on the point
eonnected with the letter written by
the hon. Home Minister to the hon
Speaker. Since the hon. Speaker has
already indicated that he would have
no objection to place this letter on the
Table of the House and since the con-
tent of the letter would help us in
turther observation that may be made
in the House....

N w9 fad WX TR W
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SERI DINESH SINGH (Pratap-
garh): Since Mr, Limaye has also
kindly added his voice to the letter
being read here, may I request you
to take the trouble of reading that
letter.

SHRI SHYAMNANDAN MISHRA:
My submussion 1s that placing that
letter on the Table of the House would
be adding insult to injury. If the hon.
Member Shri Dinesh Singh read out
that letder it would have been infor-
msl

SOME, NON. MEMBERS: Let him
read it

SHRI SHYAMNANDAN MISHRA:
It has been enough of an affront to the
Chair and the House...... (Interup-
tions.)

ME. DEPUTY-SPEAKER-] have my
own views in the matter. I suppose
you have finisheg your submission on
tle guestion of admussibility. )
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SHRI SHYAMNANDAN MISHRA: ..
No No. I have net started. This is in.
terlooutory submission.

MR. DEPUTY.-SPEAKER: That &
exactly whet I bad in my ming also.
But 1 was waiting till the Members
have made thelr su and then
1 wil} make certain observations, 1
think Shyam Babu made motne sub.
ml:sxom on admissibllity in the begin-
ning,

SHRI SHYAMNANDAN MISHRA:
1 have yet to make my submissions. .

. (Interruptions).

MR. DEPUTY SPEAKER: I do not

know what has happened to Mr, Patel
since yesterday.

SHRI NATWARLAL PATEL (Meh-~
sana); He has made hig obeservaticns.

MR DEPUTY SPEAKER: If you
want to talk I will just sit down and
you go on talking.

SHRI NATWARLA], PATEL. He has
made 100 observations; since the morn.
ing he has been speaking on this, but
now he says he hag yet to make some
observations.

MR, DEPUTY-SPEAKER: I thought
Shyam Babu who sought
to move this motion hed already made
an observation. Anyway. it does not
matter. Since there is so much confu-
s1on, 1 do not mind hearing him again.
After that, you will allow me at least
to give a ruling on thig limited ques-
tion of admissibility.

SHR! SHYAMNANDAN MISHRA-
1 am gubmitting in all humility that
the motion that was resd out by me
while the Speaker occupied the Char
may be deemed to have been admitted
by the Chair, because nothing can come
before the House unlessitis permited
bymecwrmuwouldhnobody'l
contention that in spite of the Chair's
objections to it, 1 went on reading mY
motion. There was complete gilence at
that point of time andé Y think f-h";
way the implied approval of the Chal
st that time.
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Whenever any contempt is commit-
fed in the presence of the House, that
haz to be taken by the House sg u
live affair and it does not even require
previous intimation, It ig instantaneoys,
Whenever any person from the gallery
throws any leaflet into the House, the
House takes jmmediate notice of it
When the Minister of Parlinmentary
Affairs comey before the House with
a motion, we accept it. Similarly, at
410 an event of a very ugly character
happened in the House, While we were
making submissions to you that the
documents for which we were pressing
in the morning should be made
available to the House the hon. Home
Minister, chose to make a statement.
Whenever he makes a statement, he
puts his foot in hiz mouth, He had the
audacity the other dsy to say someth-
ing about JP. So long as those ugly
words remain on the proceedings Mr.
Brahmananda Reddy’s asppearance
would appear to me to be a very ugly
affair. I am honest to the core. I want
to say that gince he has decided to
make a statement of that kind, that is
bound to linger in our mind all the
time,

At 4.10 the hon. Home Minister con-
veyed this evil tidings to the House
that he has gent a communication to
the hon. Speaker. Some of the hon.
Members on the other side gubmitted
to you that it was in no gpirit of con-
tempt that he had made this communi-
cation to the hon. Speaker, that he
simply wanted a clarification about the
ruling that the hon, Spesker had given
earljer,

May I remind this House that at no
point of time when we were remons-
trating with the Chair, clamouring for
clarification, a single syllabus of that
king fel} from the 1ps of the hon.
Home Miniser, or any member from
the other side of the House. When the
House sdjourned for lunch, they came
to know ouyy inflexible determination
‘mvm 1 in e sfterncon mdtothg
dlso inew thet you were going
in the W’;WW) That
is the precise sccusstion. He knew,
tveryhody knows, just as the hon.

Shri Piloo Mody said, that you are the
Speaker in the afternoon and the hon,
Speaker is the Speaker in the mor-
ning. He knew
he made thig
did he mean by that intervention?
That was a clear notice of injunction
on you and injunction on the House
“please do not proceeq with this mat-
tel';’:hisnul:terl’u:sI:een:-etex'l'edto
a higher court.” How can he take
any other stand now?

'm_e hon. Minister of Parliamentary
Aﬂmsaidthatitwaal.lmmelctuc
seeking clarification or guidance from
the hon, Speaker. Was it not the duty
cast on the hon, Minister of Parliamen.
taryA!fair;atthltpointofﬁme 1o
come betorethenouseandutgor a
clarification?

SHRI VABANT SATHR (Akols):

Sir, on a point of order. On what is
he speaking?

SHRI SHYAMNANDAN MISHRA:
On the admissibility,

SHRI VASANT SATHN: Under
what rule js the motion being made

and ynder what rule is he speaking for
the last two hours?

PROF, MADHU DANDAVATE. He
is pleading for the admissibility of
his motion,

SHRI VASANT SATHE: He makes
a point for two hours and he does not
know under what rule,

SHRI SHYAMNANDAN MISHRA:
1 am not that ignorant of the rules,
I am telling you.

MR. DEPUTY.SPEAKIER: He has
given a notice under rule 194

SHRI VASANT SATHE: That rule
reads:

“Save in so far ag i otherwise pro-
vided in the Constitution nr in
these rules, no discussion of a mat.
ter of genera] public intevest shalt
take place except on 8 motion made
with the consent of the Speaker™*:

Is this a matter of geperal public
interest? (Interruptions). This i3 mat-



35 Question

ter strictly within the precinets of the
House, gtrietly related to the rules,
How is it a matter of public interest?
(Interruptions).

MR. DEPUTY SPEAKER. May I re-
quest the hon. Members that we sre
reaching a conclusive stage? Please
don't create more complications now.
Let us finish,

SHRI SHYAMNANDAN MISHRA"
Sir, in my humble opinion, there can-
not be any subject of greater public
interest than a subject which involves
the lowering of the dignity of the Chair
ang the lowering of the dignity «* the
House. The distinguished occupunt ol
the Chair, whenever you, Sir, do not
happen to be in the Chait must know
more than anybody else that ;t 15 2
matter of the highest importance

So, my submission iz thay there 1§
already an implied approval and con-
sent of the Speaker so far as my mo-
tion ig concerned. The motion 15 of the
highest importance which you, in you:
pheasyre, must agk the House to dis-
cuss it

MR, DEPUTY.SPEAKER Now, I
hope, we have done with ull speaking
and other things.

I am dealing with thig hmited ques-
tion of the admissibility of this mo-
tion which was given notice of and
raised by Shn Shyamnandan Mishra,
Shri Atal Bihari Vajpayee, Prof H.
M. Mukerjee, Shnn Janeshwar Misra
and Shri Piloo Mody There is another
one by Shri Jyotirmoy Bosu.

Since the whole matter arose out
of a certain observation made by the
Home Minister relating to a particular
communication which he had sent to
the Spesker during the Lunch hour
when the House was in recess, I think,
s will be fajr that thig letter should
ot be kept away from the House, The
House is seized of this that & com-
munication has been gent to the Spea-
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ter before the membery of the Busines.
Advisory Committee and to seak thert
assistance and their opinion on the
matter. I think, he sajd so when bhe
was in the Chair for some time,

We have gone many steps beyond
that. Therefcre, I think it is only fair
that this letter should not be kept awaw
from the House any more. Whethe:
ynu agree nar disugree, let it go ¢’
recotd. Thig is ¢he communication tha:
ho sent to the Speaker, So, I will reas’
that out.

SHRT SHYAMNANDAN MISHRA
Thanl.e 11 the mediatory role played
by Raja Dinesh Singh.

18,60 hrs

MR DEPUTY SPEAKER: For the
Jasg two hours, it was :n my mind tha
this Jett'r must bhe Lrought her
Whether ve ave buth big men or smal
men, I tunk, Raja Dinesh Singh ane
mys1f thought ahike. Buti, I think, -
physical  slature, we are about th-
sdrme.

This 1n the letter:
*Dear Mr. Speaker,

I am wiing to you to seek you
gwuidance and your direction ot
an wmaportant matter that ha-
been thrown up in the coutse of
discussions in the House. Wher
the CB1 wa, entrusted with in
vestigation of certain specific of
funces, they completed thesr in-
quiry expeditiously. Accordng
to the normm! practice, the¢ CB.
meorporated the results of theu
investigation in the form of -
report.”

Su, there 15 a CBI report. Many
you were saying ..

AN HON. MEMBER: It is only
the form of a report.

MR, DEPUTY-SPEAKER* All 1ig?

SHRI PILOO MODY: Then he w!
be able to gay, ‘1 never said there w!
4 report’,
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SHRI MADHU LIMAYE: Is there
one report or are there several re-
ports? Mr. Chattopadhyaya said that
*here were several jnterim reports.

MR. DEPUTY-SPEAKER: I am only
reading this,

Mr. Plloo Mody learnt his Enghsh,
perhaps, in England and America, I
iearnt my English only in India.

SHRI PILOO MODY: I learnt in
India.

MR. DEPUTY-SPEAKER: Ma)be,
vou leurnt English from the English
governesg when you were young. But
1 did my studies jn » far-out tribal
village. Would you bel'eve me if 1 say
that { started learning my English after
] took my Master's Degree? Before
that, I had discovered. I bagd learnt all
my English wrong

SHRI PILOO MODY: I will not en-
quire as to who was your governess
nor will T question the quahty of your
English. But somebody said that this
now proves that there wasg a report.
That is not written n the letter. It is
vour comment that I object to.

MR. DEPUTY.SPEAKER. That 1s
what 1 am gaying It is said:

. investigation 1n the form of a

‘report."

“According to the normal practice,
the CBI incorporated the resulls of
their investigation in the form of
a repory to enable them to decide
whether any prosecution should be
launched. The report contains. .”

Not the form, but the report.

“The report contains a gist of the
statements of all the witnesses who
were examined in the course of
the inguiry and all the documents
similarly gound relevant. It also
containg the mppreciation of the
evidence by the investigating au-
thorities.”

Appreciation of the evidence.

AGRAHAYANA 1, 1806 (SAKA)

Privilege 318

“The CBI have also entered into
some correspondence with the
Ministry of Commerce in regard
to action to be taken against the
licence-holders, and thjg aspect has
been explained in the House by
me, We felt thay the disclosure of
the report of the CBI resulting in
the prosecution of certain accused
would inevitably lead to disclosure
of the statements recorded in the
carse of the investigation ™

SHRI SHYAMNANDAN MISHRA:
7o whut? (Interruptions),

MR. DEPUTY-SPEAKER: “Such
a disclosure may cieate legal problems.
It may also prejudice a ferr trial It
15, for these reasons, that we did not
wish to place a copy of the report as
<ych on the Table of the House. Gov-
ernment would nol wish to do any-
‘hing which would interfere with the
udicia} process or course of tustice”

SHRI SHYAMNANDAN MISHRA:
in the matter of privilege, we are the
highest court of justice. No court is
. bove us

MR DEPUTY.SPEAKER: “ At the
<ame time, Government deeply regret
that an 1mpression should have been
created in the House that we have anv-
thing to hide I am having a copy made
¢ the relevant report .."

SEVERAL HON MEMBERS No. no.

SHRI MADHU LIMAYE: All the re-
port,

SHRI SHYAMNANDAN MISHRA:
The corruption is exposcd The mien-
tions are exposed.

MR. DEPUTY-SPEAKER. I am just
reading out the letter .

PROF MADHU DANDAVATE: It
i+ as bad ag plecing one part of the
(ntire Sugar Industry Inquiry Com-
pussion’s report.

MR. DEPUTY-SPEAKER: “...T anr
having & copy mede of the relevant
report of the CBI for your perusad
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and it will yeach you by this evening.
In view of the important issues involv-
ed, we would be grateful for your
guidance and directions in the matter.”

Sa, this is the letter,

SHRI SHYAMNANDAN MISHRA:
It is not worth the paper on which it
is written.

SHRI PILOO MODY: Whg has writ.
ten it?

SHRI JYOTIRMOY BOSU: Mr.
Gokhale hag drafted it.

ot wrw figrdt et : W W
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MR. DEPUTY.SPEAKER: I have
not done else except to

read out the letter and pass on the

information to you. The letter iy be-
fore you.

Now, I will come to the question of
the admissibility of the motion.

SHRI MADHU LIMAYE: Not be-
fore hearing my point of order,

SHRI SAMAR GUHA: The hon. Mi-
nister has misled the whole House. The
bon Minister said here ‘the relevant
portions of the report of the CBI.

SHRI K. BRAHMANANDA REDDY:
There is no mention of relevant por-
tions. It clearly says ‘the relevant re-
port’.

SHRI SHYAMNANDAN MISHRA:
...which involveg corrupt Ministers.
These are not relevant for a corrupt
administration and a corrupt govern-
ment,

SHRI ATAL BIHARI VAJPAYEE:
It is clear from the letter that there
are several reports. Who should decide
whether the report is relevant pr not?
It cannot be left to the Home Minister.

SHRI JYOTIRMOY BOSU: Arising
out of what the Minister hag chosen
to say, how many reports he is talking
about? It is one or more than one?

MR. DEPUTY-SPEAKER; Now, I
have only read out the letter which s
riow part of the proceedings of the
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House and the House can do anything
it likes with that letter, byt at the
appropriate stage, not at his stage.
Now, let us not conclude about this.
‘We are not discussing this letter now.
Therefore, let us not mix up the issue.
We are now on this question of the
admissibility of the motion of con~
tempt against the Home Minister,

SHRI ATAL BIHARI VAJPAYEE:
That is a side issue,

MR. DEPUTY.SPEAKER: Now,
first of all. . .

SHRI MADRU LIMAYE: 8ir, we
want ruling on the main issue; please
give ruling on the main issue.

MR. DEPUTY.SPEAKER:
wait, step by step.

SHRI S. M. BANERJEE: One sub-
mission, Sir, Just a minute, This
motion is against the Home Minister.
It says, he has committed contempt of
the House, as far as you are concers-
ed. He has committed breach of pri-
vilege or contempt of the House, as
far as you are cencerned. That being
the position I would request you, Sir,
that this matter should be taken up
when the Speaker is in the Chair; you
should not do it.

MR. DEPUTY SPEAKER: No, no.
Let me say about the admissibility
The letter is different. The letter 1s
your property now.

SHRI MADHU LIMAYE: The mo-
tion ariseg out df that letter.

gafad qp Soiz 1o § 1 @-
frfafufodt #1% e d ? sz d
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MR, DEPUTY-SPEAKER;  The
point is, whether the Home Minister,
by writing this letter to the Bpeaker,
and informing the House about 1
while the House was discussing the
matter, has commiited contempt of the
House or not, That is the point. The
letter is @ifferent. So, 1 will start
with the point of Mr. Mishra, He h#

Please
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made a very strong point that noth-
ing can come before this House with-
out the permission of the Chair,—
thereby meaning that the Chair has
accepted this. Now, may I remind him
and the House about this? There are
two stages, one is, a notice of a Motion
and the Speaker’s consent to raise the
Motion. Now, the Speaker may con-
sider that in his chamber but very
often he also hears the Members cpn-
cerried and he listens to their submis-
sion before he makes up his mind
about it.

SHRI SHYAMNANDAN MISHRA:
Contempt is committed in the pre-
sence of the House,

MR. DEPUTY SPEAKER: That is
a different thing. We arc at that
stage; things happen so suddenly, and
so many wanted to speak, I allowed
them to make the submission. I al-
lowed them not only on this side but
the other side also. But that does not
mean that the Motion 1s admitted.
That is the first point.

Now, we go to the second stage,
Rule 187 says:

“The Speaker shall decide whe-

ither a motion of a part thereof is

or ig not admissible under these
rules.”

Now, I am at this stage—whether
i is adpussible or not admissible.
(Interruptions). Now, let us under-
stand one thing-—the whole thing flow-
ed from what happened before the
lunch, the whole thing after lunch
was a continuation. But unfortunate-
ly, here on both sides, this side and
that side, there was terrific confusion
when the House adjourned for lunch;
I will give you instances. Mr, Azad
went on record as saying in so many
words, we could not understand his
ruling. That is what you said.

SHRI BHAGWAT JHA AZAD; I
understood all right; I ynderstood
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him that he was stating the rules in
this regard, on this issue. But the
Opposition wanted to understand whe-
ther CBI report could be laid on the
Table of the House and Government
understood that the CBI report is not
to be laid on the Table of the House.

MR. DEPUTY-SPEAKER: A little
while ago, Mr, Raghu Ramaiah stated
that ‘doubts had to be cleared’. And
I think it was Mr. Piloo Mody who
was asking again and again, what is
the ruling, what is the ruling. And
Mr. Shyamnandan Mishra also asked.

PROF. MADHU DANDAVATE: Mr,
Piloo Mody is always the first to be
confused, Sir!

MR. DEPUTY SPEAKER: So, we
are all agreed on this thai there was
confusion about the ruling and under
these circumstances it is no surprise
if the Home Minister also felt con-
fused about it. I am an optimist. I
belteve in the goodnes of people. If
the Home Minister honestly felt con-
fused 1 do not sce anything wrong if
he wnites to the Speaker and seeks
clarification Now, very often many
of you write to the Speaker, But the
very fact that he wrote to the Speaker
that by itself would not mean that he
was committing contempt of the Chair
of me. At least. I do not feel that
way.

st wy femd: & srdAT ST
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SHRI SHYAMNANDAN MISHRA:
Sir, if it is your pleasure, on compas-
sionate grounds I am not pressing my
motion.

{Interruptions)

MR. DEPUTY SPEAKER: Now, you
may draw your oOwn conclusi?ns.
You say he has said this at a particu-
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lar time to convey it to me that I
should not proceed in the matter.
That is your opinion, But they say
they never meant it.

SHRI MADHU LIMAYE: That is
why we arc withdrawing the motion.

(Interruptions).

SHRI PILOO MODY : Sir, I rise
on a point of order. My point of
order is that the Motion has not been
moved, (Interruptions).

PROF. MADHU DANDAVATE: It
is regarding the admissibility,

MR. DEPUTY-SPEAKER: Just a
minute. (Interruptions). May I re-
quest Mr. Patel to git down? You are
not helping the House at all. Kindly
sit down

SHRI SHYAMNANDAN MISHRA:
On a point of order, Since I have
read out my motion and I sought your
indulgence for permitting me not to
press the Motion on compassionate
grounds, would you not be pleased to
grant me the permission? 1Is there
any embargo on the hon. Members of
the House to perform an act of com-
misaration in sympathy or pity? Can
I be permitted at any point of time
to do this? I do not want to proceed
with my motion because enough pity
has been evoked in me. So, on this
ground, I do not want to proceed with
my motion.

SHRI S M. BANERJEE: I do not
talk of compassionate grounds or any-
thing else. Now Shri Mishra has
taken back the motion, But, Sir, to-
day it has been established that with-
out the Prime Minister, they do not
know what to do.

SHRI NATWARLAL PATAL rose—

MR. DEPUTY-SPEAKER: Why
Aon't you allow me to finish? Can
you ask Mr. Patel to cooperatet 1
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do not understand why he often gets
up,

SHRI PILOO MODY: You ask the
Minister for Parliamentary Affairs to
control his Member just as we con-
trol our Members.

MR. DEPUTY SPEAKER: Will you
give me just two minutes? I fully
agree with Shri Mishra that any Mem-
ber who has moved the motion can
withdraw it, But, here I am serry
he has not yet been permitted to move
the motion and, therefore, the question
of withdrawal does not come.

Now, I would like to pose just this
question, If it is me or it it is the
Speaker or Shri Mishra or anybody,
if I make a remark which you do not
understand, from whom would you
seek the clarification if you do not
seck from him? Now, here is a ruling
which, the Speaker says, he has given
but, the Home Minister could not fully
understand and which we do not un-
derstand and, now the guestion comes
up here. I would put it this way.
This 1s how I would understand and
this is how 1 would interpret. When
the discussion was hotting up, he
might honestly and legitimately feel
that if he kept this out of the House,
he might be committing some graver
mistake Therefore, while the discus-
sion was hotting up, he felt the urge
to say that, We should be grateful
that he was honest to the House. He
has given the whole thing. Therefore,
there is no question of this motion.

Now, the House stands adjourned
to meet again gt 11 A.M. on Monday,
the 26th.

1825 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Nov-
ember 25, 1974/Agrahayana 4, 1808
(Saka).
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